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SHRI BHUPESH GUPTA: Why
thig should not be studied . . .

MR, CHAIRMAN: You can raise
that.

SHRI BHUPESH GUPTA: We did
not ask for Mr. Brahamananda Reddy’s
statement. We asked for the state-
ment by the Home  Minister. The
Home Minister is expected to investi-
gate in this matter in the nontext of
which I do admit the statement has a
relevance, This is not the only thing.
We are now told that something had
been placed before the House which
had been given to him by Mr. Brah-
mananda Reddy.

»it gea¥ fag Wewt - 7z faE
w29 ¥ 7@ &) T, g0 79 AN 3R] 9
T &9 39 9% faamg & far T
§amy g3 fAim s o agwfF 3T
fayr ot @ w7 g1 fagg F #r
FAAfT II7 710

St ToATCRY © 3iF 2 g3 fRr
FTE

SHRI BHUPESH GUPTA: Tnhe

matter should not be allowed to rest.

MR. CHAIRMAN: Let us all study
first. You will have copies of the
rcport sent to you. You have not got
tl e report.

Y TSRO | FTE ZH AT T
oT fasg & f@r e g, w9 F41T R,
©ACFT TT AT AT 51T )
MR. CHAIRMAN: I shall fix the
date.
. SHRI BHUPESH GUPTA: You do,
wr.

MR, CHAIRMAN: The
stands adjourned til] 2 p.M.

House

The House then adjourned
for lunch at seven minutes
past one of the clock,
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The House reassembled after lunch
at two of the clock, The Deputy
Chairman in the Chair,

THE FINANCE BILL, 1968

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARJI R. DESAI): Madam
Deputy Chairman, I move:

“That the Bill to give effect to
the financial proposals of the Cen-
tral Government for the financial
year 1968-69, as passed by the Lok
Sabha, be taken into considera-
tion.”

The Finance Bill has been before
the country for over two months
now, During this period, the provi-
sions in the Bill have come under
close scrutiny both in this House and
outside. I am very happy to say
that the proposals have received a
wide measure of support and cons-
tructive guggestions have also been
made for improving them in the
sphere of implementation. The
rationale and main features of these

provisions were explained in the
Budget papers circulated to hon.
Members. I do not, therefore, pro-
pose to take the time of thiz hon.

House to go over the same ground
again but shall confine myself to ex-
plaining the changeg which have
since been made in these provisions
during the passage of the Bill in the
Lok Sabha.

taxes, I ghall
provision in the
scale of

Turning to direct
first refer to the
Bill for stepping up the
Penalty leviable under the Wealth-
tax Act for concealment of wealth
through understatement of the value
of an asset or otherwise, While the
objective underlying this wvrovision,
namely, to provide an effective deter-
rent to tax evasion, has been widely
Welcomed, cor.cern has been express-
ed about its practical implications.
It is true that there can be differences
of opinion even amongst qualified
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valuers on the proper value of an
asset. It is, therefore, necessary to
secure that tax-payers who have taken
due care to have their assetg valued
properly are not treated ag having
concealed their wealth merely because
in the cpinion of the tax authorities
the value is higher. Under the exist-
ing law, the onus of proof in penalty
proceedings for concealment of
wealth shifts from the Revenue to
the tax-payer where the net wealth
declared in the return falls short of
the net wealth assessed, by more
than 20 per cent of the assessed
wealth. As it is now proposed to
increase drastically the scale of pen-
alty leviable for concealment of
wealth, this permissible margin of
20 per cent is being increased to 25
per cent. This principle is also being
extended to concealment of wealth
through understatement of the value
of any gasset forming part of the
wealth and over-statement of value
of any debt. Even where the differ-
ence between the value declared and
the value assessed ig more than 25
per cent. of the value assessed, no
penalty will be leviable if the tax-
payer ig able to establish that the
difference was not attributable to any
fraud or grosg or wilful neglect on
his part. Thus, there ghould, ordi-
narily, be no occasion for the levy
of a penalty for understatement of
the value of an asset in a case where
the tax-payer supports his valualion
by the opinion of an approved valuer.
1 may here mention that there is al-
ready a panel of approved valuers
notified by the Central Government
under the Estate Duty Act and this
panel is recognised also for the pur-
poses of wealth-tax and income-tax
on capital gains. As announced in
the Budget Speech, steps are being
taken to set up a departmenial valu-
ation organisation, When this is
done, the services of the official
valuers—whose valuation will natural-
1y be binding on the tax authorities
—will be available to tax-payers aS
well. Asg a further measure for
avoiding hardship to tax-payers in
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bona fide cases, it has been decided
to issue administrative instructions
that the recovery of penalty imposed
for concealment of wealth through
understatement of the value of an
asset should be enforced only after
the valuation has been adjudicated
upon by the Income-tax Appellate
Tribunal. I am confident that hon.
Members will agree that these safe-
guards will obviate hardship to
honest tax-payers.

Another provision in the Bill which
has been widely commented on is
that for the disallowance of expendi-
ture where payment is made in a
sum exceeding Rs. 2,500, otherwise
than by crossed cheque or crossed
bank draft. I must clarify that this
provision will apply only to pay-
ments made after a date to be noti-
fied by Government and hence no
hardship will be caused on account of
past payments. I am sure, hon.
Members will endorse the objective
underlying this provision, which is
to tackle tax-evasion. Till the bank-
ing habit becomes fairly widespread
in our country, there will, of course,
be certain areas where this provi-
sion may cause practical difficulties
in certain categories of transactions.
Recognising this position, powers are
being taken under the Bill to notify
in the Income-tax Rules, the cases
and circumstances in which disallow-
ance will not be made. The draft
Rules will be circulated for eliciting
public opinion before they are finalis-
ed, -

In order to simplify the computa-
tion of income of galaried tax-payers
and expedite assessments in their
cases, the Bill provides for a stand-

ard deduction for the maintenance
expenditure and wear and tear of
conveyances owned by them and
used for purposes of employment.

Originally, this provision was appli-
cable only to salary income due after
March 31, 1968. The Bill, as amend-
ed by Lok Sabha, applies the provi-
sion to the assessment year 1968-69
also in order to expedite assessments
of salaried tax-payers for that year.
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The provisiong in the Bill for
granting to companies engaged in

agro-based industries a weighted de-
duction for the expenditure incurred
by them in providing inputs and ex-
tension services tc agriculture, have
beer, widely welcomed. The Bill, as
amended, extends the weighted de-
duction also to inputg and extension
services 1 the sphere of animal
husbandry, and dairy and pouliry
farming.

As one of the measures for ex-
pediting the completion of income-
tax assessments in original proceed-
ings, the Bill reduces the time limit
for completion of such assessments
for 1969-70 and later years, {from
four years to two years of the close
of the relevant year. The assessments
for . 1969-70 will, thus, have to be
completed latest by March 31, 1972
As the incmoe-tax  assessment for
any year is completed only after the
completion of the earlier years’ asses-
smerts, the Bill is amended by Lok
Sabha provides that the assessments
for 1968-69 should be completed with-
in a period of three years from the
end of that year i.e. not later than
March 31, 1972, As a coroilary to
this, a corresponding reduction is
being made in the time limit for
preferring claims for refunds for the
assessment year 1968-69.

Hon’ble Memberg are aware of the
scheme instituted recently for five
years fixed deposist with Government
bearing simple interest at 5 per
cent. per annum. The Bill has a
provision enabling Government to
exempt from income-tax the interest
on these deposits. In order to pro-
vide to investors making these
depositg the same tax benefits as are
available to them in respect of
deposits in Post Office Savings Banks
which are wholly exempt from
wealth-tax, the Bill as amended
enables Government to exempt whol-
ly from wealth-tax these five-year
fixed deposits with Governmeni.

The proposals relating to indirect
inxes do not impose any additional
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burden on essential articles of mass
consumption. A pumber of repre-
sentations have been received from
industries affected by the proposed
levies seeking reduction or with-
drawal of the levies. These have
been gone into very carefully. Quite
naturally the industries affected will
have problems of adjustment to the
higher level of taxation. But these
will only be transitional. Therefore,
no substantial changes in the pro-
posals are called for. Thera are,
however, some procedural difficult-
ies which would need to be removed,

It hag been urged that thers are
administrative difficulties in  colec-
tion of revenue from a large number
of small units in the steel [urniture
and confectionary industries. In
view of thig it has been decided to
grant total exemption on steel funi-

ture up to a maximum level of
Rs. 50,000 cleared in any financial
year in the case of units whose

annual production of steel furniture

does not exceed a total value of
Rs. 2 lakhs, the first Rs. 50,000 of
clearances will also be exempted.

Similarly, in the case of confectionary,
it is proposed to grant total exemp-
tion on 20 tonnes cleared in any

financial year; this exemption
will be available also to those units
whose annual production does
r.ot exceed 40 tonnes. These reliefs

issue
made

have already been notified by
of exemption notifications
effective from 1-3-1968,

One other administrative prcblemr
relates to the levy on embroidery, It
has been urged that the collection of
the tax on an ad valorem basis will
lead to difficulties in view cf the
large number of varieties produced
and wide variationg in values depend-
ing on the base fabric used and the
nature of the embroidery done on
the fabries. Initially it was thought
that this difficulty could be got over
by compounding the levy at a rate per
machine per shift. A gector of the
industry having machines which are
old and slow moving did not favour
this and, therefore, the alternative of



Finance

1239

fixing tariff values wag considered.
Even this is not acceptabletoa large
majority of units who prefer an op-
itonal compovnding of the levy at a
rate per machine per shift with a
suitable lowering of the rate for old
machines. This proposal is under con-
sideration and the final decision therc-
on may be announced shortly.

Some apprehension has Yeen ex-
pressed that the excise levy on radio
valves and transistors will adversely
affect sale of low cost radio receivers.
There is no real basis for this as the
popularity of transistors and radios
has been growing fast and there is
good reason to believe that there
will be a major expansion in the
coming years in the market for
cheap radios, particularly in view
of prosperity in the rural areas.

Madam, I move that the. Bill be
onsidered.

The question was proposed,

SHRI DAHYABHAI V. PATEL
(Gujarat): Madam, there are cer-
tainly several welcome provisiong in
the Finance Bill for rationalising the
tax structure. At the same time- I
must say that there are some drastic
provisions which are bound i cause
hardship. I have just heard what the
Finance Minister said about certain
changeg recently suggested and cer-
tain rules thereunder to be framed
I do not know whether whal he has
announced just now will safeguard
against the fears that have been
expressed so far since the provisions
have been announced. Human nature
being as it is, leaving much discre-
tion to officers, gmall Income-tax
Officers, is likely to cause hardship
in many cases. I am glad to see that
there are provisions for appeal but
the provision is bound to be dilatory
and expensive.

In the matter of personal taxation,
Annuity Deposit scheme is disconti-
nued, Levy on separate surcharge on
unearned and earned incomes is

[6 MAY 1968 ]
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discontinued, These are welcome-
features.

The basic income-tax on income

between Rs. 1 lakh and Rs. 2.5 lakhs
is raised from 65 per cent. to 70 per
cent, on incomes over Rs, 2.5 lakhs
to 75 per cent. These features may
be considered as welcome in some
cases.

I do not know how much the
Exchequer is going to gain by the
disallowance of Rs. 75 of gpouse
allowance in case where both husband
and wife are tax-payers.

The incidence of tax on registered
firms has been stepped up. The tax
payable by the firm will, however,
he allowed deduction in computing
the share income of the partners.
The effect of the same on the com-
bined tax incidence of the firm and
the partrers is to be judged by exper-
ience. I am afraid I do not have
machinery or knowledge enough to
say whether this will not prove a
hardship. In view of the fact that
return on this may not be very much
this item should have been scrapped.

Ag regards Corporate Taxation,
7.5 per cent tax on  dividend = in
excess of 10 per cent of the paid up
equity capital levied on public com-
panies is abolished. That is another
welcome feature.

The rate of Companies (profits)
surtax is reduced from 35 to 25 per
cent. The reduction in corporate
taxation is insignificant. The corpo-
rate cector will continue to suffer tax
at a rate which may even be higher
than 70 per cent, The undesirable
features like the difference in the
pasic rate of tax on public and pri-
vate companles, reguirement regard-
ing distribution of statutory percent-
age of dividend in certain cases etc.
continue.

Items on which rebate is given are
machinery, pouliry feed, fish etc. I
do not see the mentionp of a new
industry  that is growing in the
industrial sector. That is preserva-
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tion of fruits and foodstuffs, fruits
particularly. This country is capable
of producing a large guantity of
fruits like the mango which is so
popular and is hardly found else-
where in the world. If some sort of
encouragements were given to such
an industry by exemptions perhaps it
would benefit the industry.

Madam, 1 consider
the provisions of the Finance Bill
are inequitous, One such thing is the
increase in the incidence of tax on
capital gains by bringing within the
purview of short-term capital assets
those that are held for less than 24
months,

that some of

A second feature is the further
curb on entertai-ment expenditure
by including the entertainment allow-
ance of employees and such expendi-
ture incurred by the employees, in
the overall limits. It is true that this
allowance on entertainment is likely
to be abused. On the other hand,
looking to the entertainment allow-
ance that commercial firms and high
executives of commercial firms are
allowed abroad, what is being allow-
ed in thig country is insignificant.
Particularly from the point of view
of Government’s aim to increase ex-
ports, perhaps this curb on expendi-
ture under this head needs to be re-
considered sympathetically. For ins-
tance Madam, we had recently this
UNCTAD. What did Government do
and not do? But it was done with the
specific purpose of aftracting world
importers to come and see India, see
the things here and gee what they can
import from us. If that is the spirit,
Madam, I think the encouragement
that is given to them should continue
and ghould be on a much more libe-
ral basis. Trying to save on a little
allowance for entertainment is not
likely to lielp very much.

The stock-market activity is consi-
dered an index of expansion of irvest
ment, production, employment and

[RAJYA SABHA]
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market should be a matter of vital
concern to all of us, though all may
not deal in stocks and ghares and
such scrips. It ig most welcome that
official thinking seemg to have veered
round to recognise this basic position
now. The Budget proposals of Feb-
ruary, however, do not attack the
stock-market malady at its root. The
Finance Minister has pushed up pub-
lic consumption still higher ignoring
the dangers of bleeding to the anae-
mic patient. 'The abolition »f annuity
deposits and excess dividend tax, the
tax exemption on dividend up to
Rs. 500 and the reduction of sur-
charge on company profits from 35
per cent to 25 per cent, thereby
lowering the corporate taxes, are
technically stepg in the right direc-
tion. But it is like chicken feed to
an elephant. What is required is
many more steps in this direction.

Madam, in this connection 1 wculd
like to say that a friend of mine
recently sent me a quotation from
what Abraham Lincoln said in an-
other democracy, which I think bears
comparison to where we are. He
has gent it to me, very nicely made
cut, in this way and I would like to
read it to the House.

“You cannot bring about prosperity
by discouraging thrift. You cannot
help small men by tearing big men
down. You cannot strengthen the
weak by weakening the strong. You
cannot ]ift the wage-earner by pull-
ing down the wage-payer. You can-
not help the poor man by destroying
the rich, You cannot keep out of
trouble by spending more than your
income, You cannot further the
brotherhood of man by inciting class
hatred. You cannot establish gecurity
on borrowed money. You cannot
build character and courage by taking
away man’s initiative and indepen-
dence, You cannot help men perma-
nently by doing for them what they
could and should do for themselves.”

SHR] R, T. PARATHASARATHY
(Madras) Madam Deputy Chairman,
I rise to support the Finance Bill as
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2,

because of these new proposals of

it has all the elements of a well-
tailored Bill, mainly due to the skil-
ful workmanship of its maker, Shri
Morarji Desai. In my view, Madam,
this Finance Bill is a nation-saving
measure. I must admit that the
Deputy Prime Minister has done the
job remarkable well, taking the
nation’s economy as a whole in all its

perspective. It is not that it could
be the best under the existing cir-
cumstances., But it is the best that

can be given which will have a great
bearing on our futurc ec~siomic up-
liftment,

1 wag very happy, Madam, to hear
the speech of the hon. Leader of the
Opposition. In every word, he has
welcomed this Bill. If the Leader of
the Opposition welcomes a Finance
Bill, it goes a very long way to prove,
according to the British precedent,

that the Bill in spirit is a first-
«class . .
SHRI BHUPESH GUPTA (West

Bengal): It only shows that the Cong-
Tess Party has gone a long way al-
most to land in the Swatantra Party.

SHR] R, T. PARATHASARATHY:
Madam, the abolition of the annuity
deposits . . .

SHRI DAHYABHAI V. PATEL: 1
welcomed certain provisions only.

SHRI R. T. PARTHASARATHY:

. . and the proposal to levy a differ-
ential surcharge on unearned incomes
are welcome measures, Economists
and financial experts will not deny
that the Bill provdies for adequate
benefit for the corporate sector. The
Deputy Prime Minister, in my view,
Madam, has applied the norms of
public finance to the Bill with an eye
on increasing our productive capa-
city, improving our industrial wealth
and recouping our already disturbed
economy. And it is commendable
performance. It has been said not
only on the floor of the House by
Members of Parliament while giving
their views on the Budget, but it has
been said even in public that the level
of taxation has become very high

our Deputy Prime Minister. True,
it is high on the rich and those who
are capable of bearing the burden.
But if the rich did not pay, may I
ask, Madam, who else would pay and
who else could payp I would defend
the proposals as they are not unjust;
at the most, it can be said of the pro-
posals that they are only reasonably
high., The Bill provides vitality to
our sccialistic body.

Madam, I would like to make a
comment or two on the income-
tax. Some have come forward to cri-
ticise the Bill by demanding a de-
escalation of the tax structure, 1
feel that this demand is totally and
wholly unjustified, for we have
glven no chances for these proposals
to work their way out. And how
else can we judge its performance,
if we did not allow a little march
of time? The Government have an-
nounced the formation of a Finance
Commission and it is quite possible
that the Finance Commission may go
into the whole set up as such. So let
us wait for a short while to judge
the performance of these proposals of
the hon. Deputy Prime Minister, It
is unfortunate that criticisms have
been levelled against the Incrme-tax
officers in particular. We have in
this country, and I am very proud
to say that, some of the finest offi-
cers in the Income-tax Department,
who are honourable men, men of
ability and integrity. If certain
things went wrong, let us find out
where they have gone wrong and
rectify the lJaw and thus bring about
the remedy, and not indulge in at-
tacks on the departmental officials,
when we ourselves know that a good
percentage of the  assessees them-
selves are prone to evade tax pay-
ment.

I would take this opportunity to
make an earnest and fervent appeal
to the Deputy Prime Minister, 1
looked into the provisions of the
income-tax levy at the base. The
level of Rs, 4,000 for an unmarried
individual is totally against the “eco-
homijc sense”, to use the appropriate
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term The average middle-class has
been an ever guffering class and the
Bill never looks at them with a bene-
volert eye. Though the Deputy
Prime Minister has a pair of bene-
volent eyes, yet he does not direct
them towards the poor middle classes.
May I appeal to him, through -you,
Madam, to raise the level to at least
Rs. 6,000, on married individuals, if
not to the level of Rs, 7,500 as recom-
mended by the Bhoothalingam Com-
mittee? This gesture on tha part of
the Deputy Prime Minister would
really be a father’s gesture on his
middle-class children! The Deputy
Prime Minister deserves ihe congra-
tulations on this House on his at-
tempt in bringing about changes in
our economic set-up to stabilise our
economy and foment our producticn.
He must also see that banks should
provide adequate credit facilities to
the tural producers and that efforts
should be made that these rural folks
should have an easy access to the
banks when only the growth of agri-
cultural ecoromy can get an upward
lift. I feel that towards the realisa-
tion of this objective the social con-
trol of banks is very essential and
the prospective legislation in this re-
gard will be a most welcome piece
of legislation.

Criticisms have been levelled
against the Government for resorting
to deficit financing. I  believe it
amourts to about Rs. 350 crores. It
is true that to this limited extent we
had to resort to deficit financing. I
assert, Madam, that deficit financing
is not g virtue and we are only
through a passing phase.

On thig occasion, Madam, it would
be appropriate if I ghould bring to
the notice of the Deputy Prime Mi-
nister the working of the public sec-
tor undertakings. The public sector
undertakings throughout this country,
Madam, have not become economical-
ly viable units because of their exces-
sive overhead charges, wastage and
overspending on non-utility and un-
remunerative buildings. Concentra-
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tion on production alone should act
as a motive force, as otherwise the
public sector locomative will go out
of gear.

The Finance Bill has provisions as
to how the tax-evader should be
punished. They are most welcome
provisions, Madam. From whichever
quarter the tax-evader may come, he
should be dealt with severely as an
anti-social element. The names of
all the tax-evaders should be pub-
lisned in all the news-papers in India
and a tax-evader should be made to
feel that he is a social outcast.

Madam, these are the few rambling
words of mine in relation to the Fin-
ance B1l as such but whenever we
make cur comments on the Finance
Bill, whether inside the House or
outside, we always make it a point
to speak in a rather serious tone but
on this occasion before I conclude,
Madam, I would Iike to tell you
something and through you to the
House in a rather lighter vein.

The Deputy Prime  M:nister is
knowa for his stern qualities and he
has pointedly exhibited them in lus
tax proposals. We have known aim
as a cricketer and as a batsman who
always plays with a straight bat but
he has proved through this Finance
B'Il that he is an artful bowler too.
He has bowled steel furniture with
an off-break; he has bowled contec-
tionary with a  leg-break; he has
bowled liquor with a googly; he bas
bowled postal rates with a straight
one and chocolates with a faster ball.
(Interruption) And the hon. Fimance
Minister will bow] the last ball and
complete the over at the time of he
Supplementary Budget; Thank you,
Madam, ’

W Hoq o X, (faziy) : At
smawiifa  afEny, am-g faw oo
T 91 fam fadnw 9.qa fFar @ oo
SR H IR FET 3—

“ena gfafraw & 38 30

Tl wyav WX Alaw FfFga
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gary & oo s 79 wawT F1 3Em
s frarmar g
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g@E 99 9T @ faw su eang
fagam o3z 7Y amm @Y A faad
rHey ¥ IAF 3.9 A 718 qF7 987 F7¢
aFar 4\, fSad Ay 3 ag =y ¥
f& fergeam & fadel Tt 7 71y, a@y
FT U9 gAY TAE T U, FAfe gwat
afqdeT gaT 3 ANET FW WA
£ | AR AW F Al eanFT—afwEe
gale gu o wEAmET W9 IR
fawr w=lt @ famr aedt & oo v
YT &1 ag §=q & fog are go fa 2q
fegas & afvayq swr =rtgg 12
qg 4 79 ag faw fasaw gare qmaw
Sufe4d g1 § q1 OAT AT & T gy
w1 g fa ST &7 w1 1T & S #v w
T A & 37ET A Al 9 ag
Tl W 3747 Q9T & w97 oA 2 f 2
aTaE VAT &1 AR & it ag fadae
agd g wmztters, gifers i doer-
zfar &1 sraar | § Ay wnag Ear
f Ta ov 2v ¥ fgg=m fear g #20ifE
ag g 99T & B TSy gy ¥ ey
g aeviiared s faem fear srar )

§ Y979 F1 UZ IATAT ITEAT ¢ fa
o ag gare a1q  fa@ fadusw F 3m
IaFT TS 71 219 g1aT & ) 39 fag-
a4 FY 910 9 F HTAT FY #3 Fr forg
frat & I§ uF IIEIN F T § ot
FT A g | g fawr sm fr
uF =Afas FHW FT @R 79T §
50 FT¥ o A1 famat A § #ite g,
FIX T a1& FT 9Iq (Aol e @
T I F AAAR @ AT AT
faareor gafeuq FaT § 4 s wta-
FTO TFA F FIALITT LF TET TH
@ & 4R ¢ 3T AqT@ A1 A A IGHT
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ule®r g7 faerar § ) SAFT aTeqd aw
ZIT % 3a% F9C &7 § F9 50 gule
sy 7nE Ze AT ufaw & ufuw ang
UF AT ®GC | 7AT 7 Iq57 qGfFaAr 1Y
AW gtz §&% A7 98 Iq Py oA
o & Sew g 10 gSTC TYT AT A
fsm foamar mar @& g wwar ¥
AY I UF FHT &IC. 97 FT T N 48
110 €90 g7 | 9z 7t faqm =27 za%
7T oF gar Tt feamr saar
A 22 &qU 9 gaT A7 wliway Eaw
ZIET 165 TT AlFT 7 0F FRIT 9T
MAGE TAA % FHC ¥TAT A0 A
gfowaa 27 gs1v w947 M | TEET
aret 78 € fF7 1800 wlawma 71 3f3
g0 H gET | TGI8 § IF AFA BT
wq g ®eafa #x 77 fq@on g.qq
FI9T, aer W A@T fqwrar am g Ay
fT 9t aeg & €@ & 9T 50 2%
T 4T Y T 70 AT 9 ufuwam
U8 ZIT | AT 5qAT | AT 39 SHIT I
8 e grafa—2,50000 fagrar
T a1 g fgmmr wr 50,000 4
frarar av grafe v 25050 9 § F9
are—-50 ®9T, IftFaH 375 ¥ A
N 1 FW § W 590,000 H¥ wfugan
grm st o @@ arfa 10,000 ¥o
# Aagr auzar fF gfam & fady o 2o
¥ 39 JTE FT HAT 61 169F & 310 q01
Tar g1+ W sy a7 ag faear civa
feama & fF 0% 1w zadr @i
T AgT A @R AGA qg W AT
forar & o samer & saver <2 w1 Ew
AT SATRT § ATRT TqA0 g AGA
Far atEa ¥ aray fA3aw &@ Fgan
g f& stay a7 WAy Aar ag § 0 oA
oY 297 YT B, S AT ATT-FT TN AN
gag At agrqrag N e
FT 999 T arar & A1 [raF7 afbiEry
3§ g% faraare §, A1 § a5y fgamar &
TIY FgAT =1 E w5 #7 A T1 a7

i
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[’Sﬂ' Fo qi0 FTEH

$T HTE F a1 AT £ v &Y qwrS
& oin &, Y awar & fw oF & faar Y
F:FA I, TF ATIHT 37 AT &1 AT
AU HAFL 49 FIF A1 g1, oI
AT TF ILATT & AT 3L F AEAAT oy
fag 2vdvy | & vx IIET g FT AT
AMGAT & | T &1 OF ATIHT FEAT AT
fF q9d g qartwa, g #fy-
FIA FAT T A1 349 21 ar 7 a7 1 G,
3FRT ATHd wfusrdy Fav faar aa,
ag W & fxary, gz & fFary Sz93
7 ot gon AT @ ot gad frady
FIH TAT FT FS AT 779 AT AH T
AT AT 41T IFEY 9 HTA Arga
a1 T 3IF 3 F2I7 o7 {7 g9 3497 @1¢
FARX A AL w, AT A, fad ¥,
FALAAT H, T4 § IO W A
I HI-ITT A AT AT 97 5[4 aF %
98 I8 weFr qfaFwy 71 45 ¥ Agh
AT 91 ) QT g8 TFIL AT I WATTH
7T g qrAFT wlewriet &F gra &
4, 3HT IART B 3T U 9 OF
RrT I &1 faam 9% 39 1 A8 9w
7 =< femar & &t saR = F, 29
HEA FT A TATRTT I, SART AT A0
FEIRIT F30, FI5 AT a8 oAy 7Y
2 f5 sraw< Ty ara &1 9w far
i, AT gAFT 7T ag W e oy
AR §, A AT F g oTar FY,
I9F7 A I Aa1Ag 708 fzAT A
wiq faare w75 3G ar ag aaar fy
fargram # € =30 afew efvar o foad
AT HORT FAT F 398 T4 N 27y,
AN gFATIE AT ATgE,  #a-
FAAT AR gAY arq fawd gd A &
gataa & orag $T1 o org 39 o A
FT, 087 Ag1 g1 & urad Miew fagegm
# §q17 ag o 31 &) arfyt @ Ak
S STHT AT Jg AEGH %3 | § 0% a1¢
77 FET AT # {3 {510 9512 § smaswe
F1 AT § SEH HTL ZHATY /14T

[ RAJYA SABHA]
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fa@ wedY 7Y w31 Famw I3 a7 fa=re
gam g ) AT 3§ 5 1955-56 #
TFAT FT ATAT 53, 73 FUT I U
1965-66 ¥ a3 164. 52 $UT aFT4T
BT AT 12 a9t W IFar &7
398 . 68 FUT AT HIT &1 A1 TG
541 71 FUF JF 9T A147, I
faaooft 3@ A a1 5941 & B 541
FUT ST &g 74T 97 IAST 310 FUT
g7 %7 7 & wfwa g4y F arg arg
WIFFT 98 WY G318 o) gaw fa3-
T 974F 7 JV A7 ¢ OF ag wwadr
AY 89 FF TE & | 1950~51 & 1 &<

_ GIZEATAZ 67 5 FUUT & HIT 1961-

62 § A1 ZAT & 98 489 FUT & U
1962-63 ¥ SY T ag 598 FUT
2, 1967-68 ¥ ag 1205 F7IT & AT
T ara AT R 1A g R ag 1249 65
FUT qF g s | zafar wq
oTAg 81T fF 9gr ox e g TgA & i
993 § gFMA7 @I AT § qT FT
F7 T 7% @ 39 g mm sfae
=q faaffeg &% 1 ama & a2 o107 78
St mrgw-fraat ¥ garaq w1 9O
W11 § 97 SA07 w14 FA9T Ff5q A7
gq T wAgar g i & aFar & fv oy
B B1Z IA 8 FA qA g IR
ferdr ag agr €Y w7 & 1 wTRT T ET
3 f5 ad ang sy-ng 77 fzama Siw
F2f & AN 7 B A FY 1A 29

"t & S oiw &, WY a3 &, S ad

Feafqar g, M a3 as s F AN E A
A N AE mrawe wlaEta &, S
qAHT  qEaE § TR @dg
g & AT #ow waRd fme
Frd § o whEa 37 dFgead, aeala
w1 G ST AT FOA A § A8
qegiea har § 1 faar fadas & @
faar faag av sy 1 AwaFA S&
£ ALY T AFAT § AT HTTH ATAHI
gfazt(y faw #qars § a7 fedr 27
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FT T T F, A G A5 qbr
#&Y var & fovaa f ag var == fF a=q=
& mror fopefy WA T AeATRA G @A ar
IR qEATH FIF 1A FT A FAT &

AT T T A A fFar ag A 3o
wiwT g arA50 el fag 7 A ara 7y

oF A% ¥ fweadr g2 @i &, feaer
iz 7w & fradr o DS 9 g

o e vTean fwfatenr == 33 7 faaar

&7 (677 TTF F AT A1 AF L

qz B 132 9 A7 &, 3%T fegana faam
fa 3 F I AL 3 GFAT AT AT FHAT
2 | fash mragosfer <X v FTT
faaTo 37 T19T OF W@ FHFW W A
207 fF o @mg o¥ gH favare g
& JT Qar wyaw i fF & Ara A
g AT A1 B TF ATE F F
gUE A AT TX FT N T AL
i afew g gaar & fF Iqam 5
gug |1 AT T AR Tg GEAEAT
o /FA § 5 S ST A w4 (A7 @
FL TG T ATGHI FIR ISMAT ATGT &1 98
TR T332 | &1 99 argEy Faw A A
I517 ;T 97 faeame, &0 FET A
T S TAH IF G & TG T ARAT 87

gafas 49 7iEa & § A ag 793
Fenr fs g9 9x faare w32 qan
7arar i fora aeg @ saot fadan #14a
Fawd uF ax aAfga afgas
79T I qLg § AT T gIiT 93,
wrafa fama IMA G @T & 7 ITEA
FT T g1 &7 &, I FH 7Y |

GATT AW ATAE AT P A,
18 AT KL & IR T €41 gav &,
L g A Al AW F R W
afaima sy an @y forfy s+ &)
HTOFT a9 A1 fF 151 T Fo FT
TAH ¥ 95 A To fah FT ¥ TFA
# 9T AT §, 7 WG T & A}

[8 MAY 1968 ]
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A T AT § @7 09T &, 9 AW
XY G T GF g Iq § AR A
A3 TE T TN agNN a3 a3 q
812 BIE AfaFT{ § IF T ATITH
gfaar & =7 arar & agr 3w iy
#far g5 war Faaragry | safqag
T4 IR Y 97 g93 F1, qvafa fawra
TT, IR B, IAWLAL FT QAFY HT
IqTT FIHTL AZI F2

Farg g qrg qIq FLA70 ATEATE
fr 2w s gmafa Fragfii s § fag
qERT AT a5 AL F 7 G 2|
8 39 & wd w7 a0 fr fage
qaW ¥ 7 & A= A9 A ALY
AT § A TAH Iq T LT
FFE FE T ITgTHAIAATE?
F oy fAiaT s=a1 f& g g ¥,
I AT FVTEAr & qTET 9T AT
TIIAT AT FT 997 F17 % &g T57C
J g3 T T § T fagre w3w § =r
@& AR & 78, agt ¥ zfsezy,
AT, W41 AL 7y TR F fazeiy
=S =AT o7 @ & | ww v w4 A
fF argem & 93 da7 g § AR
I AEAT 717 9¢ A AT
offa &1 gt ar A7 A7 fa7 7zt
FUIT AR G &, 98 Fgl § AT w7
g0 o 37 faw ag TR s
3T &Y QAT gl Tgr &1 3 &1 A,
O £ 75 77 FT HT1A7 FI007 I
QAT AT TFT FI@' b xr%fragsﬁ
agl IgATAT ¥ AT AT A% AT AT
T ©F AT FiE 7 AR § At
F AT SATRT FFT & A AU AW F
JiEr AR AT @Y &1 QT oIuF agt
qEHT AR TAT g7 T gt & &
YA 1@l FAST ®GT FV Ay afew
XAl 941 #1 WTARAD AT S0G E
rfae aar Ay fF oAy ATy "EEL
e g #1 & 5 39 QT § faega
Taad gt &)
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ZTTF AT &1 A7 A HIHT €709 59
M famdr g & stroaawr faw oAz
FH F SINT X AZT @nar £ 1 Avq
F AT A0 & A FTH TSHT 91T
FT 45 TAT T AN T FTH AT
fregfaamaay T F Iw
g, I3z Hlee AU E SAFY 797 FTA
&) SAFTON 1965 S0 ¥ HET 97
2097 7Fs &, foaife 10987 3
FE ST H AT 536 8 70T &1
aifrsy ¥ 9, ) (Tme bellnng) 53 §
T GTWEZ A1 1963 S0 AITAH
182 39 TS Fo HigT FT AT TS
qIHT T 1965 30 A SATHT 1287
FUE To gaT arffq T A 1953 o
719 Uz fagr W@ oAr 1065
a8 9 FT 3 0,FUT €T WA
A g & fewfizy a8 7 3500
FUT RTATE fmTy § Faa 100 7913
T S9:F AT TH w9 fewiae
LI AFT & Af¥9 98 Smar &
FTH ¥ &¥aT 78T & | u¥e B0 &ro T
AT T g & ) T Aifo Fo F &
afa & 33 afvag & a9d7 T g
g ast ¥z T AlET A fawry
# fald, g% & ¥, FaT 3 qqAS
T Ar 1 A I a9 A fagw
YW F F AR I AHTT FT
argar g a8 fage 93w foerit v ad
AR T A TN T T AT fE
qet @@ A AT@ TFT FHA AT
g W) famd A1 syaew, Br 2 f
fa® e SE= a7 @6 g & fa 18
AT AT KM E L WA WA ATF T~
FqTT TR SAFT FIGIRAT & § T
0 TR U F WL L FUT OF
Fgeat-gfuar & #1 3 24 wrg Fe
G 5 FeaT WY F fay ) ah

fage ovs 1% iy § Jevggas
&7 qU37 AT & | F8f F FAT SW™IRT

[RAJYA SABHA)
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AT 7 78t & FT AR qFHICT
faaim % faa a1 £ oawg, avs 477
WR gAas /7 & g dfew gan
Wowar & 5 oagefer faaaq a7y
gifeq fFar &ty faa ar@w 3 59
arfeg 7d fFar faas 10 ag #ww
SAT #1799 gf & A g oAy,
faa faam & St fzear fagre %) faaar
Fifed qrag AN faqa aw w@r ) mw
3@ FIAIRATHF IR 30 9T T
w3 i famr mar § wiEE 9%
1T {490 F1 458 399 A5 79
T, fSad Fror /R o9 21 Sgt
®I qEEIAT A9gT 74 7@T & ==
T FET St ®Y qewifEr FAT
g At AN FTART | TT AR T ;w0
g 7 918t RgrsT 7 150 ¥ 3 To
fear gzt fagre & f9® 11 a1 12 FCs
w9 ggFfaar & far faar oo &y
A faq &1 fgazo s 30 ¥ A3
giar foa& adr sy & 797 F 70
ST AT AT AT TIW FT F19 5.5
SFg s | ggFr @ a g o fr
Fazmam ¥ 37g w1 9wrg {1 o smar §
TamIH w w1 5 A gw
T e 3 i &7 377 Fey v fqaear
AT & S TF T I AR wHE
T aARTEageqT Fi4 A o o,
#ifE 30§ /g &y F Freq Fy
FT JAET T4 g0 7 famd For
A% TIOT & WHTT FT AL HAT
CER 1

Srwafy  ozz fawe g q¥
WAF FA9T TE B 28 fagz fo¥y
A

Y Sodlc ATT: T F §IF J
73 F'aT IR ATET T Fi 792 taw
f43 1% wega Frar 2 Saq 'S & tawie
FWE GEIR T B BT BT
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SHRI TIRATH RAM AMLA (Jammu
and Kashmir): Madam, I come from
the State of Jammu and Kasnhmir,
which is often in thé news here anc
abroad. I am therefore sure you w.il
forgive me if I speak in the debate on
the Finance Bill merely in relation to
matters and affairs which are, in my
opinion, important for my State.
May I also add by way of introduction
that I belong to Muzaffarabad, at pre-
sent the headquarters of the Pakistan-
occup’rd Kashmir?

In the year 1947, when India and
Pakistan were settling down to inde-
pendent nationhood, we became the
firslt of victims of 4 savage attack
from Pakistan, in which many of us
suffered grievously. Our suffering was
a direct consequence of hesitation of
the powers that be to decide about the
future of Jammu ang Kashmir. Therg
wac murder, rape and pillage, which
spearheadeq the invasion of our 3State
by Pakistan. Thousands of us were
victims of this barbarous invasion, and
we suffered humiliation and bereave-
ment. But this fate wag not reserved
{for the non-Muslims only. We lost
some of the bravest members of our
society, namely Muslims, in defence of
secularism and the security of the non-
Muslim minority. 1 wonder whether
the Members of this august House have
heard the name of a great man, of 2
saint, called Master Abdul Aziz. He
was an ordinary man in the sense of
man’s earthly goods. He was a pious
man devoteq to his religion and to the
common people. Ang yet he was a
great man who became a martyr to
the cause of the unity of Hindus and
Muslims. He along with many other
Muslim colleagues was tortured and
killed. Who rememberg him and his
great band of martyrs today except
we in the depth of our hearts with
reverence and gratitude?

In that fateful year of 1947 the
example of great secular WMuslims

headed bv Master Abdul Azir in

[ 6 MAY 1968 ]

Muzaffarabad was not an isolated one,
but T know it from nereonal knowledge \
that the whole of the valley of Kash- |
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mur wag adorned by sim.lar examples
of high sacrifice by Muslimg nof mere-
ly in defence of the pon-Mushim mino-
11iies, but in the greater cause of secu-
larism and brotherhcod. It has ig be

realised that when we joineq the
India of our dreams, we did so not
on grounds Of religion, because thal

pull was exercised by the other side,
but in the hope of becoming a part of
a great secular, socialist gng democra-
tic country. We fulfilled our part of
the bargain. Now, may I, with all
humility, pose a question before you?
Have you entirely fulfilleq the obliga-
tiuns which devolved upon us? Many
parts in India are riddled today by dis-
sensions of a communa]l nature. My
friends in Kashmir ask me, “Is 1t pos-
sible for us to sustain the hope that
we had entertaned when we j2iaed
India?” We must search nur hearts and
produce the answer. In our state of
despondency and frustration, you
-must not ask me as a Kashmiri to be
a greater human being than others in
the country. I say so with all humi-
lity, because as a Kashmiri, and many
more Kashmiris are ordinary, human
beings.

If today Sheikh Abdullah :s parading
the picture of a divided India before
the people of Kashmir, and if some
people in Kashmir are misled, do we
have to blame these people, or shall
we be brave enough to discover this
b'ame in our own selves?

Sheikh Abdullah has been in Kash-
mir as z free man. He has talked of
many things in many places, but
nowhere have I discovered in his
speeches a pelief or faith in promises
which constituteq on his part the re-
1«t-onship between India and Kashmir,
He talks in a wayward manner pan-
dering to the whimg of the recalcitrant
and the doubting few. Sheikh Abdul-
1ah and his associates. in myv humble
ovinion should be asked to clarify
their position, and once for all we
should know whether thev wish our
State to he a nart of India. or the
suhiect-matter of » dispute. In other
words, do they helieve or profess that
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1Shri Tirath Ram Amla]
the so-called small or big differences
between the people of Kashmir and
India have to pe resolved in the shape
of g satisfactory arrangement, or do
they believe and seek a golution in
which Pakistan has toc become an
essential party? I do not want to pre-
judice the opinion of my colleagtes in
this House by offering my opinion one
way or the other on this subject. But
1 do seek your indulgence in kearing
with me to this limited extent that
the Sheikh and his associates should
be given every opportunity to see the
reality. If, God forbid, thev d» not
see it and they become a party to the
promotion of disrruption and disorder
in the State, then we should sit, pon-
der and take notice.

Here again 1 would suggest very
humbly that the attitudes of some of
us have been wrong in the sense that
these attitudes have not taken into
acdcounfithe larger inflerests of the
country—the national interests, I have
heard voiceg in the Lok Sabha and
also in the Rajya Sabha that there
should be new elections in Kashmir.
Several gentlemen, through news-
papers and politica] platforms, have
been seeking a mid-term poll in Kash-
mir. Has that argument gny rele-
vance, particularly when some election
petitions are pending hefore courts of
law? Shall we exclude all the judi-
cia] processes merely because we have
to pander to ang feeq the caprice of
uncertain friends? Have we 1o change
the whole structure of our laws in
relation to our elections merely be-
cause the results have not suited some
vested interests? What would then
become of our faith in the principies
enshrined in our Constitution?

Sir, T 1now wish to say something

" more about our obligations towards
Kashmir. I deliberately used the word

“obligations”, because we were requir-

ed to discharge our obligations -which

devolved on us as Kashmiris. We

stood the test in 1947 when Pakistan

invaded us. We stood the test once

agsip in 1962 when China invaded us,

[RAJYA SABHA ]
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and more recently and much more
creditably we withstood the ordeal of
1965 when Pakistan once again invad-
ed us. We showeq abundantly and

the world press is our witness,
3 p.M, if a witness has to be sought

from these quarters that the
gamble of Pakistan failed. It
foundered on the hope that Kash-
miris would rise as one man and
join the infiltrators. The events have
proved that it was g costly experience
for them. It was the Kashmiri and hig
refusal to act as a pawn in Pakiscan’s
game which brought about the 3jefeat
of the invaders in this adventure, This
needs reiteration as a token of our
loyalty to our country. It needs 1o
be saig all the more emphatically as
some confusing voices are raised to
sow doubts among, the unwary, Now,
on our part, may I, in fairness ask a
few questions? Why is it that every
State in the country has several Cen-
tral Industrial projects and Kashmir
hag none? Why ig it that the private
sector in the country has invested
millions in industry and development
in all the States in the country except
my State? Why is it that our com-
munications, being a hilly area, are
neglected? Why is it that the problem
of the unemployed youth which is sig-
nificant in Kashmir and provides grist
to the Pakistan mill continues to re-
main unsolved? Why is it that not
many Kashmiris find their way in
vorious sphere of gainful employment
in the publiec, private and governmen-
tal sectors in the country? Why is it
that we are ignored. An yet we assure
vou that we are faithful to the coun-
try of our dream.

In conclus'on I would like to say
in all frankness that you have today a
Government and a Party in Kashmir
headed by Shri G. M. Sadiq dedicated
to the causes of secularism, demo-
cracy and socialism. We have never
had such strength of conviction in
any leadership in Kashmir. It is my
earnest appeal to you that you must
support a great endeavour which has
been initiated in our State and allow
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the people of Kashmir to join the
mainstream of national life for which
opportunities for equal participation
have to be offered to them. In this
endeavour the country and the State
could not have better stewards than
our Chief Minister, Shri G, M Sadigq,
and his colleagues.

st st @ (FETW) ST
i wgEar, w=ar g fF & waqr
qFATAT  wAiEET ¥ FEa w7 A
& a1 g7 "Ew ¥ ferg=m FY a4
ATITAT FT IFAT FIF F7 796411 |
TAAF TA T BT 79T AET 1 AT
# 3% A7 % ¢ i Faw fody o
qIAY F 1 17 gel X =T 9347 )
ag A g ferge T Y S A4
swar &1 Afafafra Fraer Ty
fgrgeat 61 wiaT #1 g« fawra awy
g1

fag wdy o 7 W faw faugs
w@|r g, saFT & fadw sty 1 fadw
gafag war g fr za% sfey 7 oo
HAGTET  WTHA STAEAT FT F[EAX TGAT
gy & WT 3q%F T TUF FFqT &
FTT TA-AT EF A AT SqTEAT |
ga fagas ¥ W @TeIT FT GART
FOHIE TFW I TG @I
fgre #1 97T ¥ FW AT ¥ §
¥ sqrET  Tay eNET AT &1 UF a1
g AT & FIT & AT AY A% A
G AT Y& g, @EFT TRIA Fiaq
SATET FIA FT I A &, qg agd Ao
F1 A F1 o A 'O IR
A iUy FEF qqATd AT @ 8
atfs AT & FILFT Y F9 Tag O
HIv AT & SAET  ®OAT  FFE g
gga@ g1 A gmr aet 9
HH-Aa IRT AT TS G J g IF
2 q T1 AT T IFT AT 21 WF TFH
TETF AR W F ¥ Ao wE aga w
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FGo & wgt wqEwT QN A g qmr
§ O ST TWT A A g A &
9g 9Gd TGN JTAEAT § | T W wAG
foar gan 33w 299 AW § agw Ag
F O ¢ a1 fGT a8 geFIe o=ar &
FTT AF-AT EF7 TAT WAV & 1 AT
T8 d7g  agd FT {@qr 9w av Ay
ZFq TOT FT TECG ALY TIAT |

# AW F IAH AET AR Tg
qgat WYt § fF gmam ¥ o de-mddy
IW €T ¥ FAF 9T g1 zafag
g F5 A5a% 913 W9 FAT F G199
@A g1 qAT FH-FAT @ g
e fggeam 7 g aragt iy
A AT TG & oFATT HY
AT orETe F AR A Y, SWar g
TLEH W TS F U AEAATE |
& wawE A7 AT F1 g4g AHAAT
g AR § ag wmd g & s A
fegeam &1 &Y uF = ) afew 448
qar awan & fr g (g & A
¥ 1 ag & zafad wgar g sqnfE agi =y
! & fag aE T A FFgEaix
9= §o 747 fear A g

T qEl 0 AT A WA
ifes | 9@ gw 0T § feesft g
qr 17 9 ¥ qgw @y & 9 5 w0
1200 feeizT w19 g fAagiaar
F TgiEY w1y & 1 fF 500 e e
g, AT FTOF 1892 TN B\
fafew & sy ¥ oY [WF W57 TE
7E o1 7 Fgf FY star £ gfaan & fag
afr g 1% ofv 1 GG ST HASAC F1 A
JT & FET T ITFT HIRT FAFAT
TG ©F GgAA F fag i amd
T AT HqTAET F T AL 20
qrer g1 N F WAL WATH W G F
7T 4w qEawr agr gl 9% F)
agf 9T FIF A% SIS A TR
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[ i Sfie ava )
T g fafew & Farw ¥ ) =w A
T F AN A, IR BT 6T AT &7
agt v A% T s@w T faem
a7 s & a & w57 § o2

B SEETT g AT AR TT
foFar =g

oS g9 A [y ? fEowmw
fergern e g 1 <1 & W o
M F T A FgT a9 7T W 18w
qer fRal Fag a0 A 3|
¥ AT B TTAM AgT FH FT AN E
THTF1 398 9@ A0 & 793G g AR
% feq qz¥ w@ad ¥ gIT GO A
fF gart oFIE & TAAGT T A
FIA I g A wrad ¥ 5 ey
qF370 F fawre w3 & o
wrara ¥ § AT fargeam &1 qmm §
a7 E AN g GIA ST RIAC &
AT qIET § AN 1 WW IW A
gitgrem & f& 1 st & Swe
faaor o qE G AL AT W
FHTR |TATT T & & G 3 LT LT A1E
gfreqr & sfeg sww &1 axy feam
AT & | F&f TR IF WE9 g7 ¥ g
e sr w1 1959 ¥ agt W
gr7 fuar & =fd @13 ffgr arar o7
Frara 7/ 90 Mg 7 G 15 FidAT 9T |
AR 7 59 22 e Al 41T T RE5
fram I @ AR g A FA AT
FI ATA G H F49 6 5 ATT AT FATH
FAE FTFT AT TIHE & 7 FF 3977
Fafd gaar; frar @ § T
FA® 30 W 31 TG AT & HT ARl
fFal | EI@T TATX HqTATH FY T
¥ AT [ @ JIOATT FY AT AT
waud & fowre faqd 1 s aw w3
FEW A% e F s F g Y
qo3T Y=Y, AR T, & aaaqF gt T
IETLEI 0 Togal &4 F ge=ig
afy &
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Bull, 1968 126

qr1 3y ary & fquid srawar &
FR A LI FE@AT AT AT W |
HATF1 ITF AT N & far iy Iw W
frarg Aoy T ewIIW
H AT A3 TH-Z ITF § AR FTHL
gieg1 & wAw N0 g froww aw
gAagad I ¢ & ofe ¥ 3w & g4
& F IIT T & fow Fa7 15 ®r Ol
gt P € 1 syear g wid &1 S|
FAN QRN oee & Sfv4, g T T
FAfd AR IMF G A IwA
g% faré 7 sT9er; g A W®C )
T IR R OH WROR W@ RS
g frast mbwsmar gy g fand
FFAYIF KL AT@ AG §, F A
faa arx afow £7g 11 4 ar arfenr
CEARARUEACSCICEUR TR M EC & i 1)
g1 g Fwrew } 5w @ get ar ey
AR EAF FROT &7 78 F) g5 AT
LRI R T I € E el

AT gATR ¥ F0 G F AR A
#Lid 000 FT T H SHlaT {FMAT
YT FE F AFAT WGA FATAT 2
ag AT A1 @z § A fw g
qw & 90 A ¥ fqq fadw weE(
& wq A, garey frvar w=a7 A5 §
AETT EH F ST WA | & 4
amFrgrarE ax w fagzrgaal
fpar S1a1 & @8 I3 @A 1 AFT
a7 ¥ g4 3@ 2 (% gaT SATHIH AT
¥ qg-wrg fatady &1 @vq oy gar
T ST AT @S A gH @i g fw
uF @A w ¥ gl fawi &
A & oo A § faw g3 wx
FLAFAT § GF9F @I w9 € ST
FAMAGY GIR | AT grA ¥ Ty
& WAL FTAA & Fearses a ) F-F42r
FTHQ AT GG 9§ I AN &
wrg fag @i &1 A 50 gar AT FE
SATE 3FAFT  AqrERer AWfeRr F @iy
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AMSIZHT | & AR T WATT | T
FFIWARTE, F $4 33 { 7@ F1 A
2, agiwd ¥ atq & fr wad qg
®{I, Fegmr atgw ¥ Q47 Agf 9X T
3 f5 Tt @15 & FeOTSE WO
fifedt 1 dew & aw 9% 32 &9
o wr ag gt wfgx v fam fad
%, 99 faq gov awey fofag, 5 w3s
AT arf &z IgATqTT R A ST AN
Ffemror farmme gy g1 £.7
2N F N g9, 3, qaq W
gven #1 forded, fsaam g g
23 I FAT F AT S5 AT 2
17 sy fusr v, T1F WisasTdT
a¥ i grg wwe g AT afgy

IO TATAA /I F 41 H
Wi q315d & 9 a7t 9397 § (%
W W HIS TATGH 79797 F4,7
aTagrad g g fufmerga fqar
# gaa fufqer a7 3o 991 3
STAZT X daT & usT ¥y
TEW F qI05T & g ¥ & oy 7
o, graTa & QA F 91 ¥ 74w
HdY gfeazr oY S 9 A @ o
g WAl AT AET 45 AW Ay & |
Aol F1 2757 ofgwr ¥ fagen B
T g™ a@-R3wT 7 gaAra Tav
77 Arerd § 5 923 wg 7w an wde faw
T | 4g WY 9T HAT HAN AT FIA
g TR T 7% 9N fegeam ¥ A
¥ gaeAT g, AT WA % a9 §
AAARI DA EE ] | WR A F o
9% AT § FIE AT BT LTC IR
W FIA FT A eqaEqy FiT A7 wemT
grar, afwa ag vt o ag A g §
AZAFAETH. TTE

HEH FY G971 F 1 & g3
w71 Sfadz wq AT AR wA ) F Ay
et fx agi Tz =7 gy 1 Avr @
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g & ag fr Al A F frag ¥
HFiw fafarey ar fawa o arfear
FT a7 7 | =gl & 7% fufarey off
fawar g wnfaer at A7 AT FAER
g w T & avii ® Ty fade 3R
Far fwar & foaw oS /1% Hramw &
AR 7 ogEe g L Aarg g oatg ®
g W @ =W fv mgrifez =9
&t galiw ggr &7 WIET AFqFAT H Sy
Teas 3EEwE g ad Fy asmarheas
ERT 1 P FTH gl S qFaT
g1 enfar g wfmlz e o 3
g Frfed 91v @19 €7 479 Sed) § oSt
gei & aaatd o % falfaes & g
& gt a.fg, ag § weT agar |

1R AW [ AT SY AT F G
g arfed 35 & arg & a9 I
gee) ¥ W1 g® @t &1 A% YT F gisar
g3 | UE FAW 4 TS TAR gl
§ & gA W g1 WA AT F EHAT
Fifa, ag A% w0 & WX 9T AT
STATAT T4 RW A § Al IA 3w H gAY
FH Y | gH A0 F1 O eaaenr Fifgd
faay &w osft & saTEr A AN AW
FTH 3 A% | 7T v ¥ az, gE wg
F1 e, §FT AT FET F T qATG
gr e &1 s8.fod sedt & sl ¥
I TTW 99 g7 uF T o fawfaq
Trio® fF7 7d | g3 a3 SAW w54
fast ey, avad, W A gER 43
T2 gl F wNA a0 W A T AR
fergraa @ B wEm o7 Wi G5
s faay fasdt & so@ ™ =,
fi & &7 7407 ¥ surer ¥ sater &w
F w7 @6 | zar faq & wgm e
oHY egTeat 1 Sa {8 gw aeel ¥
%7 GEIT g A1 FT 9% A 3T &7
IFT AT FHEAT A gA FT AF

SHRI N. PATRA (Orissa): While
supporting the Finance Bill I  will
have to state that the burden of taxa-
tion is growing from day to day. Of
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[Shri N. Patra.]

course we are called upon to sacrifice
for a better future. Our invesiment
of thousands of ,crores of rupees in
the public sector is not showing good
results and the planning in this regard
is considered to be defective. In this
sector about Rs. 80 crores have been
spent for only constructing official
and residential buildings and besides
a lot of idle capacity has been creat-
ed. And therefore we now find this
sector is just proving to be a burden
on the national economy:. Unless
steps are taken to correct the defec-
tive and wrong planning, there is
always the danger—and the Pande
Committee also has pointed this out
in its Report—of losing crores of rupe-
es from year to year. Instead of
making huge investments at the out-
set on these public sector undertak-
ings if the same attention would have
been given to agriculture much of
the ills we are now faced with and
the strain on the economy could have
been avoided. We don't even have
people to run these public sector
undertakings, When we thought of
investing crores of rupees on these
public sector undertakings steps
should have been laken to create a
cadre of service to man these organi-
sations. This aspect was badly neg-
lected. Therefore a cadre of service
which may be called all Indian Com-
mercial Service has to be trained up
and then much of this mismanage-
ment could be avoided. Unless a
trained set of people are there, it is
very, difficult to gear up the aconomy
in this sector.

Agriculture, of course, is now re-
ceiving priority. We are wise after
two decades of neglect of this sec-
tor. Agriculture should be mechani-
sed and commercialised. If you had,
from the beginning, paid proper atten-
tion to augment agricultural produc-
tion, made sufficient investment, we
would not have faced this miserable
situation. With one year's good crop,
the prospects have brightened. There
is a better hope for recovery in our
economy.

[RAJYA SABHA ]
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I want to speak about banks and
banking credit. Eighty per cent, ‘of
banking credit goes towards the de-
velpoment of industries and sufficient
money is not being invested in the
agricultural sector. The banks have
got a deposit of about Rs. 3,500 crores
at their disposal. If they will care to
invest a sufficient amount of money
in the agricultural sector, they will be
doing a better service. Agriculture
provides about 45 per cent. of the
national income. The banks should
see that sufficient money is invested
in this sector. The LIC is getting
about 33 per cent. of itg investments
from the rural sector, but what ig its
performance? Hardly three per cent
of the money is invested in the rural
sector. I would not be speaking about
the money they are collecting from
the urban sector. When they  are
collecting 33 per cent. from the rural
sector, why, should they be so miserly?
They hardly invest three per cent.
there, Of course, now there is
talk of social control of banks. We
expect that the Finance Minister will
take steps to see that the agricultural
sector gets due attention from  the
banks and they make good invest-
mente there. Naturally the old type
of agriculture will not do. The Gov-
ernment is also giving top  priority.
This is insufficient. They have {o make
more investments. Not only, it has to
be mechanised, but also electric con-
nection, lift irrigation and tractor cul-
tivation have to be introduced. There-
fore, a lot of money is necessary to
augment water resources in the agri-
cultural sector. The other day Dr.
Ramiah was speaking on the appro-
priation Bill, and he was referring to
the speech of a Member from Andhra
State demanding more money for
completing the Nagarjunasagar pro-
ject. He is not an ordinary Member.
He is an expert in agriculture and he
was the Vice-Chancellor of an agri-

culture university. He says that if
the same amount of money was given
to Orissa or to such a place which has
got all the resources, then it will do
better than the Nagarjunasagar pro-
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ject. Therefore, attention should be
given to this aspect and the required
tfunds should be given. That is not
my suggestion, An expert has also
suggested it. Where there are facili-
ties, create more water resourcs for
augmenting agricultural production,

Now, what do we see in Orissa? We
are regularly having droughts since
1966. This year also conditions are
very miserable, There are reports of
hundreds of people leaving their
home in Kasipur in Koraput district
for eking out their livelihood else-
where. There are reports also of
mainutrition, Of course, it is natural
for the State Government to say that
nobody dies of hunger or starvation
or due to drought, etc. That is all
humbug. I do not belive that, We
see people leaving their villages for
eking out their livelihood elsewhere.
They are dying also. We have to face
facts. What is the fear in saying that

somebody dieg of hunger? So many
people die of hunger, Our country-
men @are suffering due to malnutri-

tion. Most people have not sufficient
means of livelihood to eke out a bet-
ter, healthier life, when there have
been successive droughts and famine
for the past three years. It is expect-
ed of people living in areas which
have been badly neglected for the last
two decades. We should not be terri-
fied by the fact that there are deaths.
We have to face it squarely and pro-
vide adequate opportunities for these
people to stand on their own legs. We
are not doing it. We are only there
to explain it away.

Now, some people suggest glibly
that since our agricultural economy
is picking up, the average middle-class
kisan has surplus money for lending
purposes. I do not believe in  that.
Last year and this year the Govern-
ment has taken away the subsidy on
fertilisers. You know that 75 per
cent. of the people belong to this cate-
gory. They are all small holders, Only
five per cent. of the population are
peasants who have got more than ten
acres of land. Seventy-five per cent,
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of the agricultural population
suffering, It is very difficult

them to make both ends meet. How
can you expect a man cultivating
five acres of land, with an outmoded
plough and a pair of bullocks, which
he cannot feed sufficiently, 1o create
surplus wealth for investment.

are
for

This
should not misguide anybody. We
should make all efforts to see that

agriculture gets some encouragement
for some time to come. Then, of
course, you may think of mopping up
any surplus when it is created, not
immediately, The prospects have
brightened only in some areas. Since
last year in some areas of QOrissa we
have been faced with acute drought
conditions, How can you expect the
agriculturist to supply finance for
earrying out our Plan work?

The tax burden is increasing from
year to year. Of course, taxes should
be there. Nobody should object to
that. But what is our tax-collecting
machinery doing. In 1962 the arrears
of tax were only Rs. 270 crores and
now we have still Rs. 300 crores not
having been collected. Of course the
Finance Minister has taken steps for
stringent action and suggested penal-
ties also to see that the arrears of
taxation are collected. Hundreds of
crores Oof rupees are not being collec-
ted. Therefore, there issomething de-
fective and this collection machinery
should be strengthened and the hon.
Finance Minister "has taken right steps
in this regard. I congratulate the
Finance Minister.

SHRI B. V. ABDULLAH KOYA
(Kerala): Madam Deputy Chairman,
it is a pity that the hon. Finance
Minister has again overlooked in his
Finance Bill some of the glaring mis-
fortuneg in the country, T mean com-
munal disturbances, and he has total-
ly failed to make any provision to
enable the officers and policemen to
deal with this growing menace and
to provide for funds for the rehabili-
tation of the unfortunate victims who
have been thrown out in thousands

year after year in this country especi-
‘3“\7 from the r..,-'n\nv-h.,

cpTma RPN
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1Shri B. V. Abdullah Koya]

and Scheduled Castes, Unless this is
done the Finance Bill cannot be
considered as a forward one meeting
to the needs of the country.

The minorities in India and especi-
ally Muslims have been in agony and
frustration for the last severa] years.
They have been victims of foul play,
conspiracyy plunder and _what not for
no fault of theirs. On cvery occasion
of test, if a terst was necessary, they
have shown their loyalty and alle-
giance to this State along with their
Hindu and Christian brethren. They
have fought shoulder to shoulder
against all common enemies wherever
they came from, without anyi kind of
reservation or hesitation. Some of
us even persuaded our young sons
and brothers to go to the battle fields
in order to defend the Motherland.

But in India we have been treated
as suspects or second class citizens
and even on filmsy reasons oOr manu-
factured or false rumours, minorities
are massacred, plundered, dishonour-
ed and humiliated. Authorities either
connived at or sided with the oppres-

®OTS.

Let me narrate a single event oul
of 103 riots which occurred in India
during this year and 209 in the last

year.
In Chickmagalore of Mysore, Mus-
lim houses, shops and industrial units
were singled out and plundered.
Nothing has been done sO far to com-
pensate for the heavy losses sustained
by those victims.

In Mangalore 1 had the misfortune
of seeing myself with my own €yes
the misfortunes undergone by some
of the victims. Mr. A. K. Gopalan, a
Member of the Lok Sabha, too had
here but unfortunately he was

gone t « 23"
not given any chance of visiting places
on account of the negligence of the

authorities or the failure of the autho-
rities to give him protection.

When I went after giving prior in-
formation to the D.SP. and the De-
puty Commissioner on the fourth day
of the riot, I was not considered as a

[RAJYA SABHA]
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welcome visitor. Protection for my
safety and arrangements for seeing
things with my own eyes were flatly
and rudely denied. The Deputy Com-
missioner simply allowed me to  see
him at his office, and I had to go to
his office in a taxi car at my own risk,

The LG. of Police most rudely and
foolishly asked me in the presence of
eight high State officials what business
1 had to go to Mangalore which was
out of my constituency. When I told
him that I am a Member of Parlia-
ment belonging to the minority) com-
munity and my mission was to help
the authorities in bringing peace and
to give consolation to the suffering
people and to bring confidence to the
minority community, he said that I
had no locus standi in Mangalore
and he was not supposed to give any
protection or assistance to 300 M.Ps.
who might visit Mangalore.

At my own personal risk, I visited
some of the less affected areas seeing
people and leaders of different com-

munities.

For four days the Government bung-
led with only 80 constables. Only on
the fifth day the armed police or
military was summoned, and that too
after the arrival of the Home Minis-
ter of Mysore,

Within that period so many hotels,
shops and godowns were either plun-
dered or set fire to. Two  historie
Mosques were burnt down and
brought to the ground level

Shopkeepers who had tried to de-
fend themselves were subsequently
arrested. Many of the shopkeepers
who had lost everything of their own
were arrested by the police in large
numbers.

Because the members of the Home
Guards and the Police Force were of
the majority community and their
officers quite inefficient and partial,
protection was not given until the
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Home Minister visited the place, 1
mean the place, I mean the Mysore
Home Minister, on the fifth May.

The Mangalore P.T.I. office was sur-
rounded by ruffians with many tins
of kerosene oil at about 12.30 in the
noon for the fault of giving protec-
tion to some of their Muslim neigh-
bours. But police help came actulally
late in the night and the P.T.I. office
was saved by some other people,

Newspapermen were not allowed to
see things and report from their per-
sonal observations and experiences
but had to depend upon the Govern-
ment news stating always “Situation
under control”; “Ng death”; “the num-
ber of victims wounded etc, approxi-
mately such and such”, and so on.

Therefore, I sincerely and patheti-
cally appeal to this august House that
the Government should take  some
effective measures to curb these com-
munal riots which are endangering
the very safety and gyod name of this
country.

Like the above there are hundreds
of instances mainly in Northern India
where even among officials religious
considerations weigh. Important and
historic cities like Allahabad and
industrial towns like Ranchi etc. have
all fallen victims to communal frenzy

It is therefore necessary that the
Central Government should constitute
an All Party Parliamentary Cominit-
tee to go into the causes of these hap-
penings with a view to work out an
‘effective solution. All the so-called
Senas should be disarmed and mili-
tary drill by the private volunteer
force should be prohibited.

Thank you, Madam.
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Why should you toy with the Indian
= pPew & Uyl oS e Naton?
- o LA 'y

Tt amg gda (Feq Y7 #reH).
siara fegdt smeda anfgar, st 992 ag
gHTR 1374 fafaeze wrga & afamie
# o frar § gz sifaer ards g 7%
AH worfadi # seed § | § qmA
g fargeara = #1w § azdr & o Tl
T R Y A7 Y G, AMlAA AR
qALC A AT @ & TFTAELE AN
TET FTTAT ARG | AR TITH
e AT Fifgy adEl 1 A a8
F1 1 F wwaA g fggeam § g4t o
T4 A & AR gY s faw ey
AqTF qrEA-Aigs A § 1 g feegrarAy
&, g % gaer ga, S A guan G,
qifFeam™ F guern fear | e 7g A4
gAN TR 20 gy AV e fgegEae
F1R FG1 F gl TZATEIAT | 39 0 F7
Tz g¥ et w2y it =g, g wd
£y grr =ty famr fagg 79g7 #iw
fassra, @l 9T gAAl & aTA9E, 99
granfaal & grasre ALY ST AW Az
ST F FIQ T W W A A [ T,
AT T W B |

gw ol ey & fagre ¥ 9zq
S & wm w7 F gaay (Rama sirg
FIT FIOHIT &7 AT AJTT & HTAT
Jor AT AFAT § AMEH 9@ HAWEE
grea & T o stama & 9fw ok
da & sifex fergeata a7 =11 F am
T THRAT WY | FweT Tagafesy v
TEATT & | AT ST A qaqran g, Gyt
#y feen 78 Fred § a9 AT
AT iy St 7 qFra F a4t g wrar
qfeq #1 waTgar AR § A
aFsm @ faar 1 g e §

+[ ] Hindi transliteration.
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gAY aZ7rF W, BATA 9TE fog+T Arw
AT FIFREA AN, IAF FFT AG
HETFAT F T St & WY 99 AW, 937
¥ qF WAY W 90 G A wAr
& F1A1 % A WY 1 g qoe faad
#1 foiaz far, avasn~ foar | sgan
T WY WsgedAr &t | A Juid ¥
TG ATLF F AT AgLa & NF U
ar fsgwr am “amr e ogr,
g ua gz 41 faq v gEa @
@I ], WE gl T, I wgT SHE
T WD, FIHY AL Y AAA &, ST
g 32 YT A0 U U7 999 F
fom wreq 77 azd® 3@W  mlopre-
FY o | FFNACCTT A Ararter.q anTs-
a1t fasmm afas @ & fag )
ol w6 ], 9 R a9 7 g
TR, HATET §, 2T ATGTTGV( T 5T F
#1 AfE gw ar | gaar g W
gat 97 gawl Zm | FmeEieEl §
TIAT TEFT THI BIST | 4g7 gAT4T RIAT
¢ fa st mzgeaT uF arfga ftev s
i ateliT #7 & ) qv wEerE ¥
AT E YA T NN TG G, SR
F AW F1 9T 9 991 T 48 §, 99 9,
S q 9 WA UFY § WIF a¥ 3 198
FIOHT T aTaT § AW F1 G o
w( T Frgra gq Afwa @ 1 sfrag
FT Fad AMET, SFF AT FIET R
TG F AN CF AT AFGAT FE
F fau qae & ¥ | g T B, a
HegedT & 1 oz war o
You are the only leader of Kashmir
Fay FALOT AT FTEHT JTAT H W1 &7
ST FTH AT 1 wEET g w1 AAT
qifas, da dvafas & Sa ¥ fd
A amAgA & s & 1 arve
ysgedt 9 S §  frwe, sTedd
ST T IAE 909, gT 9El F ART A7,

qfgr w1, fe@ W, Sqaw  F
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(= d9¢ gd )
N T 34w ST R SAHa F AT
TR &, 9T i gAY g oAy &,
ge el ¥ WW @ HgeAr T @H
& o my wfew Ww wwEgeem &y
gad & e WIS A 9% 1S
% 78 f&va 3 w9 & wray
AT g0, AT UF AT (197 AT & AgF
uF g7 ¥y gf § Fiw ol A1)
Unfortunately I belong to the district
where there is a big hold of Congress,
the Anantnag district——,q—a—i- Fg
F  sa@T B g 1 HA
WA § NG G 8T FUF F IS
JTAT g, g1 & @ A g, § Gy &v
A el g SAHT wAw g s #
st =g ¢ fw fegeam Ay
FW ¥ g ged ¥ W@ grarg W
&Y ag=ar & f& Aot # widy o Ay
feor §, ag W qwE w0 §, a3
a1t fegeam &1 et feewdt & fr
fergeartl, TRfafom & wig &,
Ffafea @ oy &, ad G
g N fergeam & arge v wrdy gfaar
¥ amgT § | gF qk aifEear g S
g T 9% & S fa% 80,000 FT
FAFENE TEAT I Y GO AT
& e weghma  fegeam
fora giwoT 92 &1 gu7 %1 g9F fagmr,
ag 7% fergzar & foras dfeq sargeem
WwE A A AWAE  Fgv-I-
TN FgT, W ATT 5T grsT & T4y,
SATE AT ATCRT AR 99 F gfer
¥ fergeardY F19 %Y 75 qar gy =rfgd
fo o 77, g awt afwEa B
= faw w7 WY gaaT F1, FTEd w2
FH Y AT FFA | FEET J
e fiear § gw fergeart &, fergeandy
A FT WA , AR FOAR § a8 A
AE § S AAORS SR H g
FAR FONR | IS qra™ FTAE §,
AN AT AT gfFar W F oA
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ey ¥ 93y g, cranfaafor §
afefer § 1 ag ander § &, <orar &
&, 94T ¥ & 9% g7 gmfers ¥ ogd )
af 3aF qarfas § AT Wi AFAI
FTEATL H F7 F, ITH! g a1 GUT
fegeam 7 wngfeel ¥ g T W=
FT § WIT 98 AT dIX T TET UF
weafe waw & 1 fargeart ¥ aneie ¥
nedfea Fatdr <1 & 1w arfe
ATATAT AT JIC T TG 72 ¥ AW
A g8 SEM ST agh # gard #r
qraTE ¥ ATET 9T /Y A, qg AT JIX
9% TE AT AT AR A FT i &WFW
g,z sy a8 qeled
AT IT T § WY Egw gEfed dR
9t fgeardf 3 Fomwi g\ 9w
SATE 1 aaTad & fergeatAr S1e F araw
o wgdl 1 Efema & ag FE e g
fr faq e av = §, 979 = §,
7g TF dgadq Tw &+ # ag gt
FrM wigdn fafarze agw ¥ 5
gAR AT ¥ AW TETAd 98
W o W dmr wfed, @R
FoAIT F oot A4 E, gwrd quwd
TFOAZ qgT FAGT &, 3 &1 T
q? ar R gmr sifgd | agr s
oF WY QT 3reedt AR & S aSY geew
g1 g &1 | A qar Far fF e &
fgsdea  groewed frer § ol
37 a3 § ¥ UF WY gHat g fAem g
aF TEFT Marw TG g 5 a9y
foqer Foemr, domma & et fam,
afew & 98¢ qafeq w€ar {75 o7 &«
AFgamrsirom i F
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g OF T TIET R, R Ay

T3 937 A FV TET AG[ &, AR

FAM AT FEET qAG &, AL AR ¢

N & T Ag & | g ;g

HIHE 9T 1 qFaAT &, Hi¥ee 77 greedy
FaT FATT Ay AR & FAwar g S

s | WEAT §, WA g, 0 farg-

T H UF QG & 98 & FIHT | Fgr

gfez geed) A1 qerEr 3 & fov

ZFETATAS CATITE AN &, TeiT fAeay

Y 3T g FeaAre Tt g | & s

FEM F g agr ToeTaRe T g,

FAIT 8, 9¢ fam Fa1T gy FniT

# azq 8, fergeam a0 vz ot qwgforg

3 g% fgrgeam & new ¥ @gd, gl

SaTAl F1 ATE, AT IR AT TTHET

FT Afod, a8 gL ATE T FAARIET

g | foqam gn uF gA #Y aFes |

i T IaAT & OgETE JIEq W

IHRT BN W gH A § wwge

#F | A gumar g A OF gF F aIX O

7z a1 ¥g i g | {59 forem 7 -
& Freaieqna ¥ gleadr 1, gaertd
#t faesly % sw  faww Ay
freY mew ¥ Af fast @ W
IE T AET R JETT § | gAY HEAT,
f‘ggg"‘r FiaoqT, gqf?%fv‘d’ LECEEEER]
g fr gAr amEEgud ® O qad
FreT F18 AT § | qg IAFT AATFEAT
& | v AAEEE AT R 3T
3, a1 gfea & Aifaw wIAw )
fFEY ZA39T | T0E 19 4T § W ST
e & B Argeaner g @ A g A

¥ FETSTET | gH AT AN 9T AN 2
fo agr A A0 &7 T T § A
gifere AT T TA HAA §, THIA

FEI9 FT aET AT &1 & aveafeq

et g B W1 ST A 3<E § 9 e
F o W ST FT4F AT AT AT

g %\ & Awgar § g9 gT arg ¥ ;i
g T |
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aifa?Y aiq oz § f5 qfwam
AT Avwe gfgdr § w5 S gara
wisfeiafosa ofadt @ 1 & =@
FgAT 4lgar 2 : Why should you toy
with the Indian Nation? 3T

fastar agr quay |
Thank you]

[THE Vice-CHAIRMAN (SHRI AKBAR
Avrr KaaN) 1n the Chair].

SHRI M. K. MOHTA (Rajasthan):
Mr. Vice-Chairman, it is not that the
Budget presented by the hon Finance
Minister does not contain any desir-
able and good features. But unfor-
iunately, the undesirable and objec-
tionable features are so severe and so
many that i1t becomes my duty to
point them out in rather strong terms.
It has been a routine of all Finance
Ministers to come before the Houses
of Parliament for more and more
taxes every year, and this year has
been no exception. Last year we had
proposals for new taxes for over Rs.
60 crores. Before, that, there were
proposals for new taxes for over Rs.
100 crores,

It is not considered that the grow-
ing revenues of the Government due
to the growing economy of the coun-
try are sufficient for purposes of Gov-
ernment expenditure It is also not
considered essential by the Govern-
ment to assess very carefully the
capacity of the tax-payer to pay. It
has not been recognised that the capa-
city of the tax-payer hag been strain-
ed to the maximum Tax-payers at
all levels of society have been taxed
to the hilt. They have heen taxed to
such an extent that today the eco-
nomy 158 in doldrums The gaverage
consumer does not have sufficient
money in his pocket to purchase the
necessities and comforts of life. Take
the question of cloth which is an
item of mass consumptinn next only
to food. At today’s high rates of
excise duty the consumer does not
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find it possible to purchase cloth al-
though there is plentiful supply of
cloth from the side of the mills and
.decentralised sector of production, The
result is that the textile 'mills are in
doldrums. As a result of that the
dextile mill machinery makers are in
irouble. As a result of that the
machine tool makers are in trouble.
The metallurgical industry and the
coal industry are in trouble, Every
industry is in trouble, Production is
less. Unfortunawry, it has not been
found possible by the Governmen: to
strike at the root cause of the pro-
blem. I would appeal to the Govern-
ment, for God's sake, before it is too
late, before irreparable damage Is
done, make the consumer the masier,
Jeave in his pocket more money s>
that he can purchase some articles
and increase his standard of living and
in the process he will distribute pros-
rerity all round.

It would have been all right had the
Government heen able to give an
account of the judicious and gainful
investment and expenditure of the
'money collecteg from the tax-paye-
for which the tax-payer has had to
sacrifice such a great lot, Unfortu-
nately, the record of the Government
is not very good or convincing.

SHRI M. P. BHARGAVA
Pradesh): Question mark.

(Uttar

SHRI M. K. MOHTA: The non-
developmental expenditure of the
Central Government has increased
from Rs. 1,223 crores in 1962-63 to
Rs. 2,623 crores in 1967-68., The ad-
ministrative services expenditure has
risen from Rs. 95 crores in 1965-66 to
Rs. 123 crores in 1966-67, to Rs. 137
crores in 1967-68 and to Rs. 140 crores

in 1968-69. It is thus clear that the
wnoney is collected from the tax-
payer is not gainfully employed.

‘I'here is plenty of scope for economy
in governmental expenditurse. Non-
Jevelopmental expenditure should be
cut down to give relief to the tax-
payer.

[ RAJYA SABHA]
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Not only does the Central Govern-
'ment but the State Government also
have plenty of scope for economy. At
the end of the last fiscal year, a total
of Rs. 113 crores had been given to
the States in respect of overdrafts,
illegal drafts if they may be termed
so. The matter did not rest
just there, In the current year
another Rs. 90 crores have been pro-
vided to clear the overdrafts, It is
thus clear that both the Central Gov-
ernment as well as the States can
economise in their expenditure and
give relief to the tax-payer.

Sir, I now come to some of the
provisions in the Finance Bill which
are rather of a fantastic nature. I
refer to the penalty provisions intro-
duceg in the Wealth Tax. The hon-
ourable Finance Minister is reported to
have gaid on several occasions that we
must deal with the tax evade- very
sternly and that the property of the
tax-evader ought to be confiscated. We
must come down on the tax evader
like a ton of bricks, he said. May I
point out that if the man is accused
as being tax evader, then let him be
proved to be g tax evader in  court
of law. How can we call somebody
as a tax evader unless 3 competent
court, a competent authority passes a
judgment against him? It has been
said that it will be very difficult to
prove mala fide intentiong in this res-
pect in a court of law. So many
things are difficult to be done. Every
criminal is difficult to be proved a
criminal.  And because it is difficult
to prove a crime do we leave the
judgment in the hands of a police
officer? We still have to prove that
the crime has been committed. Take
the serious crime, murder, for ins-
tance. It has got to he proved even
though it is difficult to be proved.
Similarly, here when the provisions
have been made so stringent that
even the property of the assessee may
be confiscated and on top of that he
may have to pay something more
from his pocket, it is very essential
that he has recoursz to the processes
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of law and is not left to the 'mercy
of the assessing officer, The
tax officer is a very stirange

«creature indeed being a prosecuter, s
judge and the executioner, all rolled
into one Sir, may I poin: out {hat
giving such wide powers in the hands
of the tax officer would not be in the
interest of justice and fair ply?

Another provision of the Finance
Bill is regarding payment of amounts
above Rs. 2,500 by cheques only.
Here we have a very amazing situa-
tion on our hand that a currency note
which is a symbo] of sovereignty of
any country is sought to be dethron-
2d. And what takes its place? The
cheque of a comrmercial bank. Does
the Govermment also  propose  to
guarantee that all cheques, whether
guaranteeg by the banks or not, are
going to be paid out by them? What
‘happens if a bank suddenly closes its
doors and people, with cheques issued
by the bank or issued by other people
on that bank, find that they cannot
get their money? Who is going to be
responsible for such g situation? The
intention behind this provision is
laudable indeed. I have every sym-
pathy with the intention which is to
catch the tax evader somehow. But
may I respectfully point out, Sir, that
the tax evader is not going to be
caught by such measures? All that
is going to happen is that there will
be a lot of difficulty and lot of harass-
ment in regular business channels.

Then the question of proof that the
Payment has been made out by cros-
sed cheque is a very difficult question.
Tt can be proved that the payment was
made by cheque but not whether it
‘was crossed or not. The effort ‘und
the time that will be taken at all
levels, at the level of banks, assessee
and the Income-tax officer in finding
out whether the cheques were really
crossed or nof will be g0 huge that it
will simply not be worth while.

I now come {o question of spouse
allowance which has been withdrawn
by the hon’ble Finance Minister this
year. I should have thought that the
women of upper middle class or mid-
dle class who are sitting idle 'most of
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the time at home, if they are encour-
aged to work and earn, it will be in
the national interest. Unfortunately
they arz being discouraged.

As regards tax on :egistered firms,
if severa)l p=ople combine and form a
co-operative it is considerad g very
laudabie action. But if two or three
people combine and form a registered
firm they are penalised by extra taxa-
tion. This does not seem to pe fair.

Rates of wealth tax have again been
increased this year and the plea of
assessees that there ought fo be a
ceiling on total tax paid by way of
income-tax ang wesalth tax as a per-
centage of income has been ignored by
the hon’ble Minister. There have been
instances where more than hundred
per cent. of the income has to be paid
out by way of taxes. This seems
patently unfair. But nothing has been
done about it.

Regarding the penal provisions in
the Income-tax Act, unfortunately a
situatlon exists where difference of
opinion between the assessee and the
Income Tax Officer is going to pena-

lise the assessee extremely
4 p.M. severely, Sir, in a society of

intelligent men, differences of
opinion must be there. Ours is not a
society of morons. Ours is not a so-
clety ot conformists. Bu{ according to
the provisions of the Act, as they now
stand, an assessee must be a sort cf
mind-reader, He must know the mind
of the Income tax Officer. There may
be a number of cases where the
assessee can have very valid reasons
for differing from the assessing officer
on many questions. Unfortunately,
instead of going into the intentions,
whether the assessee had the intention
to cheat the Government or not, all
that is going to be done is that a
mathematical formula is going to be
‘applied for finding out whether he is
a tax evader, a sort of criminal or not,

Then, there is a provision regard-
ing assessments to bhe completed with-
in two years’ time instead of four
vears ag at present. May I point out,
Sir, that a provision like this alone
is not going to solve the problem. It



I 289 Finance

[Shri M. K. Mohta]

has been the experience of assessees
all gver India that asseesment pro-
ceedings are started only just g few
days before the case is going to be
time-barred. Whether it is two years
or four years, it is not going to make
any difference unlesg the assessment
machinery is strengthened and the
tax officers are enabled to give the
assessee ample opportunity to state
his case pefore the assessment is ge-
tually done. Whether it is two years
or four years, if the proceedings are
going to be started only a {ew days
before the case is Eoing to be time-
barred and an ex parte assessment is
going to be made, then that provision
is not going to help either the Gov-
ernment of the assessee?

Then, Sir, there is a clause regard-
ing deduction of tax at source from
interestment payments and payment
of tax to the Exchequer within a cer-
tain period of time. The deduction of
tax at source from interest is already
causing a lot of hardship in actual
practice and cases of hardship have
been brought to the notice of the
Finance Ministry. It is high time
that this provision is completely with-
drawn. Here again very stringent
penalties have been provided and it
is very neeessary that some way
should be evolved so that injustice is
not done in any case.

Then, Sir, there is a provision re
garding payments to relatives and
associates on grounds of reasonable-
ness. Now, we shall have an Income-
tax Officer sitting in judgment over
what is just and proper and what is
reasonable, in all sorts of cases. We
know, Sir, that business and industry
are becoming so complicated that even
businessmen in one field do not ven-
ture {o pass judgment on whether an
item of expenditure is reasonable or
not in another field. For instance, a

textile men would never he
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pass any judgment over whether an
expenditure in a steel mill is reason-
able or not. But we are going to
find that an Income-tax Officer, with
very little actual experience about
business, would be sitting in judg-
ment over all sorts of businesses, whe-
ther 1t is plantation or textile mill
or steel mill or a trading concern.
And another thing is, he would have
the advantage of hind-sight. To-day
an item of expenditure may ssem
reasonable from all angles to a busi-
nessman. But after all, he ig not in-
fallible. It may be proved later that
he was wrong. But it would only be
an error of judgment. But it would
be very easy for the Income-tax Offi-
cer to say “Your expenditure is proved
to be unreasonable by later events.”
That would not be just or fair.

In conclusion, may I say that the
hon. Finance Minister could easily
bave given a fillip to the economy by
giving 'more relief to the consumers
and to trade and industry? The
situation of recession that is now pre-
vailing in the country demands more
tax reliefs at the hands of the Gov-
ernment and I appeal to the hon.

Finance Minister to look into  this
question. Thank you.
SHRI A. P. CHATTERJEE (West

Bengal): Mr. Vice-Chairman, Sir, the
Finance Bill taken with the Budget,
in spite of the rather lavish en-
comiums—I say ‘rather lavish’ en-
comiums—on it by Mr., Dahyabhai
Patel of the Swatantra Party, makes
a dismal reading. Mr. Morarji Desai,
the hon. Finance Minister, has himself
gaid in his Budget speech that econo-
wmics is a dismal subject. Mr, Vice-
Chairman, that is not ‘merely an orna-
ment as far as the capitalist economy
{s concerned, and certainly in a coun-
try like India, where though we are
crying hoarse for a socialistic pattern
of society, we are leagues away from
socjalism, econcmics is certainly a
dismal subject. Planning has been

able to gshelved from year to year and the
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plugging of the loopholes in the
Indian economy is being done by the
Finance Minister, sometimes cleverly
and sometimes a little too unwisely,
all this certainly would raise in our
rminds a dismal picture of the econo-
mic condition of our country.

Mr. Vice-Chairman, Sir, as far as
this Budget is conceraed, it is noth-
ing but a kind of temporising and I
must say that if you read the Budget
speech of the hon. Finance Minister,
you will find an admission also to that
effect—admission not in so many
terms, but an admission to this extent
at least that nothing can be expected
from him as far as this year's Budget
is concerned. And he has tried to
plug the loopholes by certain kinds
of taxes and those taxes again fall
heavily on the lower middle class, the
working classes and the toiling pea-
sants, As far as planning is- concern-
¢d, the only way, Mr. Vice-Chairman,
by which our economy could be made
to look up is to see that our country
really developed along the road to in-
dustrialisation, along the road to crea-
tion of the public sector and creation
of co-opertive sectors in agriculture.
But it is quite evident that nothing
is to be seen here of planning, nothing
is to be seen here of any resuscitation
of the agricultural economy. and it is
all being left to the free play of the
anarchic market forces. As far as
planning is concerned—the only way
in which our economy could have
been made tp look a little healthier—
that planning has been scuttled. In-
stead of Five-Year Plans, we are hav-
ing vyear-by-year planning. And all
kinds of excuses are being given.
But the one peason which is there for
scuttling this Fourth Five Year Plan is
very cleverly shieldedq from us and it
is this that prodded the Minister here
into devaluing the rupee—the Bell
Commission Report. That very gentle-
man. Mr. Bell, will have given this
advice to our Government “Do not go
in for Five Year Plans, go in for
year-by-year plans: it is only that
way you can get aid from the Inter-
national Monetary Fund or from us.”
Therefore what the master says the

317 R. 8.
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Government has to obey and the Gov-
© ernment is obeying by putting forth
every year a kind of shoddy and
miserable yearly plan and that yearly
plan is nothing but putting some deve-
lopment projects in action semewhere
and then again not doing that pro-

| perly.

M. Vice-Chairman, Sir, as far as
this Budget is concerned, we find a
budgetary provision for external
assistance. It is said that foreign
assistance will be in the region of
Rs. 775 crores and the public debt is
placed at Rs. 300 crores. That is to
say, the total debt into which the
Government is running comes to
apout Rs. 1,075 crores, Rs. 300 crores
to be raised in India and Rs. 775
crores by way of foreign loans. But
it does not end there. As far ag the
rupee accruals from PL 480 are con-
cerned, that is also a kind of loan and
it is said that Rs. 269 crores are ex-
pected from that source. Now look at
this huge amount of loans which you
are getting from foreign sources. If
you leave aside the public debt which
the Govermment is going to incur,
even then the debt from foreign coun-
tries is to the tune of about Rs. 1
thousand crores. You 'are incurring
this debt and how are you spending
the money which you gre getting by
contracting such a huge debt at the
hands of the foreigners? Look at
the administrative expenditure which
the Government of India is incurring
or proposes to incur for the year
1968-69. Looking at the administra-
tive exvenditure, we find that this
Government is nnt only a bankrupt
Government as far as economy is
concerned; this Government is spend-
ing recklessly on uneconomic and un-
productive things. Look at the ad-
ministrative expenditure on police
alone, Our country iS a country
which is heavily in debt. Even the
service charges come to hundreds of
crores of rupees per year. For such
a country as this for police alone the
Budget of 1968-69 has allocaied Rs.
6248 crores. You will again see that
this expenditure on police aceount hasg
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been increasing by leaps and bounds
since 1961-62. Whereas in 1961-62 the
expenditure on police was Rs. 18.76
crores, in 1968-69-the expenditure is
Rs. 62.48 crores. There is a kind of
explanation also “What can we do?
We have to spend so much money on
the police because the Central Re-
serve Police and the Border Security
Force are there and we have to spend
extra gmounts on these Forces.” Who
does not know that the Central Re-
serve Police and the Boarder Security
Forces are not used for the purposes
for which they were first raised? They
are always used for the purpose of
putting down people’s movements
everywhere. The Border Seeurity
Forces are not seen on the borders,
they are not 'meant, nor are they ex-
pected to see that our borders are
safe but the Border Security Forces
with their rifles and .202 hullets which
are used only for killing enemies
are often let loose among the
ordinary defenceless citizens when
they cry for food or c¢ry lor better
amenities. Now the point iy that
these police forces are used by the
Central Government merely as puni-
tive forces to put down people’s move-
ments and popular movements. Be-
cause of this we have to allocate Rs.
62.48 crores in the Budget. Then if
you look at 1961-62 the allocation as
far as the police is concerned was
Rs. 18.76 crores and now it iz Rs.
62,48 crores. Now what is the per-
centage increase? Well, I should say
that perhaps it is four times what we
used to spend in 1961-62. Now why
are we spending four times on the
police? We are spending four times
on the poliece because our Government
is not only economically bankrupt, as
I have said, but it is also politically
‘bankrupt. Therefore it needs such a
strong public force in order to put
down popular movements, Mr, Vice-
{*hairman where the police is actually
needed, we do not find the police
there. We are spending this fat
amount on the police every year. Even
last year the allocation was Rs. 61.47
crores. Who does not know that com-
munal riots were extreme and acute
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in different parts of the country? But.
the police did not come in handy for

use in quelling those communal riots..
Therefore what are these police forces
for? Why should the taxpaye:- be
compelled to pay for a police force
which beats up honest citizens when
they are peacefully demonstrating for
their rights and which cannot protect
the ordinary citizens from anti-social
elements whom sometimes Mr. Yajee
'may lead or may not Ilead? The
point is that when the anti-sociaj ele-
ments are on thg rampage, the police
does not come forward. Yet we have
to spend s0 much money on the police,
1 say this becausg our economy is
based on foreign loans. I have shown
from this Budget itself that more than
Rs. 700 crores you get gs foreign
assistance direct and about Rs. 300
crores from the P. L. 480 funds and
out of this you spend Rs, 62.48 crores
on the police, and the police do not
do anything when they are expected
to do something. You are taking so
much money from foreign sources and
'most of them are American loans and
when they give them they give with
strings. They are good baniag and
when banias -give you money they
have their money’s worth, If Shylock:
gives you some loan, has does not
take the amount back. He wants a
pound of flesh along with blood. This
pound of flesh along with blood they

are taking. The other day .
SHRI LOKANATH MISRA
(Orissa): Can I enquire where free

'‘money is available? In which coun-
try free money is available?

SHRI A. P. CHATTERJEE: We
know that when India has been trad-
ing with the Socialist countries, the
balance of payments never goes
against India but when we trade with
the capitalists, the balance of payment
always goeg against India? Why? We

know the reason. When we trade
with capitalists like the Americans,
they always take our agricultural

goods and raw materials because they
want t0 make our country a raw
material base. They never want to
take our engineering goods. Even to-
day it has found out whe take our
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englneering goods and who do not
take. It 1s found that certain Socialist
countries are willing to take the engi-
neering goods from us. (Certain other
countries also do take. As far as the
developed countries are concerned,
they 1insist upon raw materials only
from us because they know that if they
take th. engineering goods from us,
that w:ll be boosting our rcal basic
economy and that thsy do not want
to do. Who does not know that when
there wag the question of exploration
for oil in Cambay, the Americans or
the so-called o1l experts came and
said b.untly: ‘There is no oil at all to
pbe avallable in India’ but when the
Soviet economic experts came they
did not take much time to find out
that there was great oil resource at
Cambay but then our economy is 30
much tied to the apron-strings of the
American imperialists that to these
very Americans who tried to kill our
o1l resources by saying that we have

no oil resource, we are giving the
extraction rights. We are going to
enter into an agreement with an
American company so that they ex-

tract the oil resources andg they get
a lions share out of our mineral de-
posits. That is only, by the way, to
show how these capitalist countries
want to get the pound of flesh along
with the blood in exchange for the
loan they are giving. You know that
we are boosting up this Budget with
the foreign loans and I have shown
how we are spending these huge
amounts on the police. We are spend-
ing on the military every year more
than Rs. 1,000 crores but actually what
is it for? It is merely for administra-
tive purpose and replacement of
stores. A Defence Budget should not
be merely for administrative purpose
and for replacement of stores.
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SHRI A. P. CHATTERJEE: We
know al] the shoddy arguments, We
gknow what is meant by replacement
of stores. Replacement does not mean
anything but the purchasing of muli-
tary hardware from the capi.alist
scurces, The modern imperialist law
1s that they are 'mainly basing their
economy on the armament 1ndusilics.
The imperialist economy is based on
the a.mament industries these days.
The dynamics of the armament indus-
try is this that the armament 'mag-
nates produce the arms and the dyna-
mics of armament production requires
these 'magnates to have the

arma-
ments which they have sold some
years before to be replaced every

three years by new armaments. That
15 the dynamics of armament produc-
tion and that is why the armament
magnates keep a stranglehold on the
economy of the developing countries.
They sell ‘military hardware today,
say in 1968 to a developing country
like India and they see to it that these
are replaced in 1972 by again pur-
chasing them from the same arma-
ment magnates. In this way they sell
their own goods. The armament in-
dustrieg are kept going in this fashion
but the Budgets of the developing
countries become poorer by that fact.
So Rs. 1,000 crores go for adminisira-
tive expenditure and replacement of
stores ag far as the military is con-
cerned. Is our economy an economy
of that viable kind in which we can
afford to spend so big an amount on
mere replacement of stores and ad-
ministrative expenditure as far zs de-
fence ig concerned? But we are spend-
ing Rs, 1,000 crores on the military
and why? We are doing it because
to put it bluntly, our masters are in-
terested in keeping the same 'military
tension in this sub-continent. They
will set up bases in Pakistan and
counter-bases in India ana they will

SHRI C. D. PANDE (Uttar Pra-
desh): He is making out that all the
Rs. 1,000 crores is for replacing stores.
He should know that this for mainte-
nance of the army and the defence
that is made necessary by his Party
because China is on our border.

follow their old plan of making
Asians fight the Asians. In this way
they will sel; arms to Pakistan, they
will sell to India and in that way
create disharmony in the economies
of both the neighbours. When there-
i 1s a question of the U.S. puilding up
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bases in Pakistan, we often turn our
blind eye to the fact of what the
American rmperialists are doing in
India itself. They are also creating
rather secret or open bases here. Who
does not know the ramifications of
the C.LLA, here in India. Here on the
flocr of this House there was a great
debate on the question of the CLA.
activities and there were allegations
that the C.I.A. has infiltrated into the
administrative apparatus of the Minis-
try itself. I know that the allegations
were denied but when we saig from
the Opposition, let there be a Parlia-
meantary probe body to find out what
the American imperialists are doing
here, that was not accepted. That
was not accepted, perhaps because
such an inquiry if set up, would bring
before the public many a skeleton
from the cupboard. So therefore, in
order to shield those skeletons, in
order to keep those skeltons away
from the eyes of the publi~, well, it
was not done. But the point is this.
It is no use merely hlaming your sis-
tev country, a neighbour country, be-
cause the A'mericans are setting up
military baseg there. The Americans
are also militaring our economy, and
if we are to save our economy from
collapse, if we are to resuscitate our
economy on a real planned socialistic
basis—of course I will give a demurer
here; it is not possible to have a so-
cialistic basis from a Government
which is to the core capitalist well,
they may cry ‘socialism’ at every
stage of their activities; well, they
may say that they are trying to build
up a socialistic pattern; of course they
have not the courage to say that they
are building socialism, because then
they will be caught, and therefore
this Government always says that
they are building a socialistic pattern.
And when you say “socialistic pat-
tern” ~~rtainly it is not socialism be-
cause if vou are for socialism what
prevented vou from saying that vou
are for comvplete socialism? So,
when you sav “socialistic pattern”, it
is certainly not gsocialism.

[ RAJYA SABHA |
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are deal
ing with the Finance Bill, not the Ap-
propriation Bill.

SHRI C. D. PANDE: It is not
communism.
SHRI A. P. CHATTERJEE: Mr.

Vice-Chairman, Sir, the Finance Bill
is certainly being discussed, put the
Finance Bill is based ypon the Budget
that hag been placed before the nation
by the Finance Ministry, and the
Finance Bill is there in order to plug
the loopholzs in the economy, If the
Finance Bill has been put forth it is
in order to get some ‘'more revenue
from the people, some more income-
tax, something more on Estate Duty,

somethinnd more on this, some-
thing more on that, in order
that we may get revenues. But the

fundamentals of the Finance Bill are
to be found in the Budget itself, the
fundamentals of the Indian economy.
That is why all these things are abso-
lutely relevant, because you are try-
ing to get money from the people by
this Finance Bill.

SHRI LOKANATH MISRA: 1t is
the outcome of the Budget.
SHRI A, P. CHATTERJEE: It is

the outcome of the Budget. So there-

fore it is no use saying. Mr. Pande
and Mr. Abid Ali, who both are of
the American lobby...

(Interruptions)

SHRI C. D. PANDE: Worse is your
China lobby.

SHRI A. P. CHATTERJEE:... They
naturally get a little uneasy when-
ever there is a censure of the Ameri-
can imperialists. It is g little uneasy
for them whenever there is a censure
of the American interests.

SHRI C. D. PANDE: We have
known you very well.
THE VICE-CHAIRMAN (SHR1

AKBAR ALI KHAN):
exhausted your time.

Now you have
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SHRI A. P. CHATTERJEE: Mr.
Vice_-Chairman, I can assure them that
their jumpings and shoutings are being
noted in appropriate quarters, (Inter-
ruptions). Their jumpings and shout-
ings are noted in appropriate quar-
ters.

SHRI C. D. PANDE:
you.

We ignore

SHRI A. P, CHATTERJEE: That is
all right. So let them keep within
doors a little, We know who is in

whose lobby, and therefore let the
American lobby keep quiet a little.
Let them not listen always to their

masters voice and let them listen to
the voice of the wise a little . . .

SHRI C. D. PANDE: You do not
deserve even a scorn from us. We
know what you fare. Chinese agents
should go away from this House.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, order.

SHRI A. P, CHATTERJEE; 1 am
just finishing, Sir, but when the
American owls begin to shout, well,
naturally we are put astray a little.
I am not calling them owls and, more-
over, in classical mythology owl is the
symbol of a wise man,

Now, Mr. Vice-Chairman, that is
why I am saying that, as far as our
economy is concerned, that economy is
an economy based on foreign loans,
and an economy in which you are
spending huge amounts on police, on
unproductive expenditure, an economy
in which you have given the go-by to
planning, where you are living from
hand to mouth, where you are talking
about yearly planning and you have
scuttled and given up the Five.Year
Plans. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You are re-
peating.

SHRI A, P. CHATTERJEE: 1
just summarising, not repeating.

am
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And why is it so? It is at the in-
slance of the Government’s monitors
who sit outside the country, and these
monitors do not want our economy to
develep, do not want the Five-Year
Plans to be properly formulated and
properly put through.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Thank you.

SHRI A. P, CHATTERJEE: There-
fore, Mr. Vice-Chairman, Sir, as far
as this Finance Bill is concerned, it is
a Bill showing a dismal picture of the
economy, I am quoting the Deputy
Prime Minister himself. He says eca-
nomics is a dismal subject. He other-
wise means that this Finance Bill and
the Budget which is placed before the
country are a dismal picture, and I
have tried to show in my own way
why it does make a dismal picture,
why actually he has brought India to
this dismal state, This is all.

SHRI ABID ALI (Maharashtra):
Sir, the hon. Member who has just
spoken, I will come to his points later,
To begin with I may record my strong
protest with regard to his statement
about the American lobby. And he
has taken my name...

SHRI A. P. CHATTERJEE: The
hands are the hands of Esau, but the
voice is the voice of Jacob, it is the
voice of Washington.

SHRI ABID ALI: I wish all this is
noted. I will see on the basis of all
this if I can make out a point of
privilege. I know that this is not the
proper time. I am mentioning it here
so that the matter could go before the
Committee of Privileges, and 1 will
call upon this hon. Member to prove
his statement, and I am sure that he
will have to apologise (Interruptions)
or suffer (Interruptions). He has been
going beyond limits.
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SHRI A. P. CHATTERJER:;
Mr. Abid Ali says fits him rnost.
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a person who is beyond all sense of l

decorum. He 1s a person who does
not observe any sense of decency, and
he is a person who always jumps up
at the bidding of his masters.

(Interruptions)
“ THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Let him go

on. Yoy must have the patience to
hear now.
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(Interruptions),

I am addressing you and making
mention of the fact. . .

SHRI A. P. CHATTERJEE: We
know who are the CIA agents,

SHRI ABID ALI: 1 was addressing
you and making mention of the fact
that did not utter a word when the
hon. Member was speaking. Now it is
his turn to please listen to me.
(Interruptions) 1 said that I will come

to him subsequently, For the time
being. . .
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN):
no interruptions please.

Order, order,

SHRI ABID ALI: To begin with I
may mention that I would request the
hon. Finance Minister to kindly look
to the points I had raised on the
occasion of the last Finance Bill, or
Budget discussion here—some points
1 had mentioned. I hope these did
receive consideration, small points,
though. ) can understand, Sir, scar-
<ity of food and for that people have
to suffer to some extent, I have had

[ RATYA SABHA )
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to put up with it. But in small things
like post cards, in the purchase of
post cards, why should there be a
queue of twenty persons for purchas-
ing post cards or postage stamps from
the post office, or in handing over
money orders at the post office coun-
ter? After the payment of wages in

' any industrial area a queue of sixty

or seventy or eighty persons has to
be formed because they have io hand
over their 'money orders to the post
office at the money order counter.
Such a queue has to be formed for
purchase of platform tickets. So, for
such things at least there should imme-
diate to and prompt action. I know
that their efficiency is thwarted be.
cause of the friends sitting opposite.
But Government should refuse to be
bullied in such matters, and they
should do their duty. While doing all
good to the employees appropriate
steps should be taken to see that the
standard of efficiency is maintained
and the deteriorating position is
checked. Then about food, I say that
wheat should be supplied at a rea-
sonable price without difficulty. How
ig that in India one has to pay about
half a days wage for purchasing =
kilogramme of wheat whereas even in
costlier cities in the world some ten
or fifteen minutes’ wage can purchase
a very good loaf of bread weighing a
kilogramme? It is therefore necessary
to look to these matters and steps
should be taken to reduce the prices ot
these essential commodities.

And then our family planning pro-
gramme is not receiving proper atten-
tion. Though within the last few
months some action is being taken
very much, more has to be done.

SHRI B. D. KHOBARAGADE
(Maharashtra): What should be done
about it?

SHRI ABID ALI: Very much more
has got to be done. The Programme
of family planning that has been
taken up has to succeed and all that is
necessary for its success should be
done,

s
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Then thare are the text-books. These
Tecalaitrant elements in the country
are able to take away our youths for
undesirable ways and acfivities and
one of the reasons for this is that we
have not been able to give proper
text-books to our students.

AN HON, MEMBER: Perhaps they
are not attracted by your ways.

SHRI ABID ALI: They are very
much attracted by us, A large num-
ber of them are essentially with us.
Otherwise there would have been
complete chaos 1n the country. I was
saying that our text-books should be
such as to make the students real
patriots. In this country every citizen
has certain valuable rights and we
have a democratic system. We should
tell the students and young people all
that has been good i1n the past and
they should learn to love the country
and value public property. Other.
wise, why should there be this burn-
ing of trams and this burning of rail-
way wagons and the destruction of
government property? They have to
be taught that they have certain duties
and 1t 1s also their right to throw
away the government that they do not
want. Any government that they
don’t want they can throw away.
They have the right to change it.

SHRI B. D. KHOBARAGADE: And
you can throw away a Government
by the use of the President’s power.

SHRI ABID ALI: 1 will come fo
that. Our people should see the folly
of burning government property, of
destroying public property which all
actually belong to them, They have
to be taught that they can change the
Government by the use of their vote.
We have decided to use the vote and
not the sword. It is not the sword
that is to be used but the vote should
be used. We should tell them all that
and, of course, Government proberty
should be protected at all times what-
ever may be the Government. Public
property should be protected under all
circumstances. Burning public pro-
perty would be harming themselves
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! and harming the country and that is
what the friends opposite want be-
cause it is in their interest. Friends
O0p.usite want to create chaos in the
country, whatever may happen to the
country and its people. (Interrup-
tions) Kindly let my hon. friends
listen. We have so much tolerance
and they have so—much energy that
they have abused us. Now it 15 my
time and let me rebut some of their
arguments. They have said so many
| things against me and let me say at
t least a few words in defence. Let
them learn decency and let them learn
parliamentary behaviour at least here,

I was saying that there should be
proper text-books which teach the
young to keep the nation supreme.
They should know that the nation is
supreme in every respect and under
all circumstances. National integra-
tion, security of the country, demo-
cracy and so on, come subsequently.
Socialism was adopted by Parliament
as the goal of the country and it
should be achieved at the earliest
possible opportunity. All these things
should be taught through our text-
books.

(Interruptions)

What is all this? Please listen to
me. I am not afraid of interruptions.
If you will kindly give me, Sir, suffi-
cient time I am prepared to sit down
whenever my hon. friends opposite
stand up. Otherwise these interrup-
tions would be taking away much
of my time.

SHRI A. P. CHATTERJEE: 1
asking questions of 2 wise man.

am

SHRI ABID ALI: According to Mao
wisdom i3 the monopoly of the
Chinege and their agents here seem to
think also that they have a monopoly
of all wisdom.

SHRI A. P. CHATTERJEE: Take
wisdom from Washington.

SHRI ABID ALI: 1 shall never be
a traitor. Who were supporting the
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Americans and the British? These
friends here were supporters of

America and Britain., What happened
in 1940 and 1942? They were support-
ing the Allies, the British and the
Americans. I never did it. When we
were fighting the British, these friends
were supporting the Britishers,

SHRI A. P. CHATTERJEE: Sir, on
a point of order. Is it relevant to the
Finance’ Bill?

SHRI ABID ALI: Yes, very much.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You provoked
him. Now, Mr. Abid Ali, you don't
listen to him. You go on.

SHRI ABID ALI: But, Sir, I do not
have any device with which to plug
my hearing against such things. I say
when the Allies were there and Russia
joined the Allies then suddenly, for
these friends over there the imperia-
list war became a people’s war, We
never did that sort of a thing. They
were the people who behaved as trai.
tors to the country and they opposed
all that we were standing for when
we were fighting to achieve our natio-
nal freedom. Was it not a fact? Can
they deny that? Can they deny that
they called that—great son of India—
Subhash Chandra Bose—dog of Tojo?
When he was coming here with his
army of liberation they called him the
dog of Tojo. Can they deny it? And
they come and tell me that I am a
supporter of the Americans and the
British. There cannot be a more un-
true thing said than that. I will not
say anything more now,

This country has made great and
substantial progress and I congratu-
late the Finance Minister for having
the courage to produce such a Budget
as this. Whatever the opponents may
say the country has been making pro-
gress and it will go on making pro-
gress under the leadership that it now
has. My request to the Government
is this.
is unfortunate that in our democratic
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system today we have so much tolera-
tion that even enemies of the country
are being given so much accommoda.
tion. They should not be given so
much accommodation. You see how
even people who should be taken fo
Connaught Circus and hanged are
being tolerated.

SHRI A. P. CHATTERJEE: Do it
now.

SHRI ABID ALI: I was speaking
of traitors. If he is a traitor let hum
say so. I am not naming him, I say
i Government is giving such people so

much accommodation.

SHRI A. P. CHATTERJEE: 1 treat
the words of a C.I.A. agent with the
utmost contempt. .

SHRI ABID ALI: 1 support the
demand for an investigation.
THE VICE-CHAIRMAN (SHRI

| AKBAR ALI KHAN):
the Finance Bill now.

You come to

SHRI ABID ALI: Of course, I am
on the Bill, Sir. I say that a body
should be appointed to go into the
details of what funds are coming to
the various parties in this country
from foreign countries. Not only
should they enquire into what funds
are coming from CIA but they should
enquire into what funds are coming
from foreign countries to the Com-
munist Party of India also and then
the Marxist Party would be com-
pletely exposed. Is it not a fact that
a Communist country has presenfed a
first class printing press to the Com-
munist Party, the press that was
brought for the exhibition here? And
is it not a fact that that press is now
doing job work and supplying that to
| the Communist Embassies? May I
' request the Finance Minister to kindly
 take note of it and make investiga-
tions with regard to the funds which
that press is receiving from the Com-
. munist Embassies here? They print

1000 pamphlets and bill for much
i more work which would otherwise
‘i bring . ..
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SHRI A. P. CHATTERJEE: On a
point of order, Sir.

SHRI ABID ALIL: It is welcome, if
it ir a point of order, and I sit down.

SHRI A. P. CHATTERJEE: Mr. Vice-
Chairman, we all know that often on
the floor of the Assembly—I am not
talking of any person here—many
stupid things may be said.

SHRI ABID ALI: What is the point
of order?

SHRI A, P. CHATTERJEE: But as
far as Communist PEmbassies are
concerned there are Embassies of
Communist countries in our country.
Can any Member of Parliament refer
to Communist Embassies paying
money to a press of a particular
party? Is it to be allowed? Is it In
order?

SHRI ABID ALIL: Of course, it is.

SHRI A. P. CHATTERJEE: If it is
not in order, Sir, you will kindly pass
orders to expunge that part of his
Speech

SHRI ABID ALI: There is no point
of order.

SHRI A. P. CHATTERJEE: Such
things should not be allowed to be
said here because our Government
has ambassadorial and diplomatic re.
lations with these Communist Em-
bassies and these Communist Embas-
sies should not be thus mentioned and
criticised in the House.

THE °~ VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I think no
Embassy should be referred to by
name. You said that some money
comes from some countries and he is
saying that the enquiry should be
made about all the countries.

SHRI ABID ALI: That is all right.
Thank you, Sir. I am giving some
hint to the hon. Deputy Prime Minis-
ter tc kindly take note of this parti-
cular item and find out how and what
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funds from foreign countries are
coming into the coffers of the Com-
munist Party here.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):
point please,

(SHRI
Now, next

SHRI ABID ALI: Now he has
mentioned about oil extraction and
giving concession {o America and
all that. I do not want any conces-
sion to be given to any foreign coun-
try but till the time we are not able
‘o have complete know-how we
have to take guidance, help, assistance
and aig from all friendly countries,
maybe Russia, maybe Poland, maybe
Czechoslavakia, maybe America,
maybe U.K. maybe any country.

SHRI A. P. CHATTERJEE: Sip
some water; you have spoken a lot.

SHRI ABID ALI: Thank you very
much. At least I am entitled to take
water but these friends gzet nothing
but honey and milk with the help of
the foreign embassies.

SHRI A. G. KULKARNI {(Maha-
rashtra): Sir, I am very happy that
Mr. Chatterjee has got sympathy for
his friend in this respect.

SHRI ABID ALI: I do not want it.
There is always danger in it. Please
be careful; anything coming from
the Communists is poison. Never
welcome anything from them. Puison
is always to be kept away.

What about those who are in lea-
gue with foreign countries and who
help them to take over our land? How
much has the Communist Party of
India, particularly of the brand to
which the hon. Member belongs, done
to help China? He forgets that. We
only want the Americans to come
and help us in this oil extraction.
Even to that he objects but that can
I wish
some time this great Giovernment ot
ours will realise to what extent these
people are a danger to the country.
The Government should put them in
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their proper place whatever may be
the sympathy of some foreign Com-
munist countries towards them.

SHRI K. P, SUBRAMANIA
MENON (Kerala): You have put us
so many times.

SHRI ABID ALI: All good things
have to be repeated and repeated so
that the hon. Prime Minister and her
~colleagues would realise the extent of
the danger involved.

SHRI K. P. SUBRAMANIA
MENON: It has been donme so manjy
times, I said.

SHRI ABID ALI: Of course it has
to be done every morning, every
evening and every might to make them
feel that something very dangerous
is happening in this country because
of the way these friends have the
sympathy for these enemy countries.
They are not only having sympathy
but they are just stooges particularly
of China. Just see how imany photo
graphs are being exhibited in Kerala
and now it has come to Bihar. Now I
ask Sir, through you, the hon. Deputy
Prime Minister; can he tell me one
country in the world that will tole-
rate traitors to this extent? Mao’s
photograph is paraded; processions
are carried on with Mao’s portrait.
Can he mention any instance in any
part of the world, not necessarily
now, but at any time, when traitors
are tolerated to this extent? I would
like to point out to the hon. Deputy
Prime Minister that by this sort of
things the country is being weaken-
ed. All that the Congress has done
fcr the country, the services it has
rerdered for generations will all he
washed away. Whatever good words
or praise history may have for the
Congress organisation will all be
washed away and there will be only

“his black marks and people will say:
"her» was a good organisation under
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the great Jleadership of Mahatina
Gandhi which won freedom for the
country but those who succeeded him
subsequently and in whose hands the
country gave the reins of Govesnment
misbehaved and misbehaved to this
extent that nothing out chans resuli-

ed and traitors flourished in the
land.

Now all the time they talk of the
uniteq fronts and abuse the Congress
for having broken the uniteq front
here and the wunited front there
and then the hon. Home Minis-
ter has to explain and coavince that
we have not done it. On the cne
hang the Jana Sangh comes here
and abuseg the Congress saying that
the Congress ig giving help iy the
Communists, The Swatantry Party
also says that the Congress Govern-
ment is tolerating the Communists.
But when it comes to the question of
seizing power—although all the time
they say that the Congress is hung:y
for power—they go and join the Com-
munists. When I joined the Congress
in 1921, T came into the Congress to
earn freedom for the country and to
suffer for that purpose. I never
thought even in my dreams that Tndia
will become independent during my
life time and I will get the fruits of
freedom. T never joined the Cong-
ress for that. But these people who
are ﬁghting us, who want to defeat
us, they are only anxious to wrest
power from us. Whether it is Juna
Sangh or the Swatantra Party, they
shout at us that we are tolerating the
Communists but when opportunity
comeq they join with the Communists
and even make them Ministers,

DR. BHAT MAHAVIR (Delhi): As
it you have never jolneq with the
Communists.

SHRI ABID ALI: Because they
cannot keep themselves together they
come here and shout at the Home
Minister, they come and shout at the
Central Government and say wa are
breaking them up. When the Madhya
Pradesh Chief Minister wanted to
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come to us, we said we do not want
you. And then they went and had a
compromijse among themselves. i we
had taken hyp today the Madhya
Pradesh Government would have col-
lapsed. They should thank us for
refusing to give any quarter tp the
Madhya Pradesp Chief Minister, In
tte case of West Bengal the Chief
Minister himself said that the Com-
munist Party was behaving like irai-
tors. It was his statement and tne
_Chiet Minister was not selected by
us. The Chief Minister, Mr. Muker-
jee, was elected by them and it was
he who gave them a certificate that
they have been behaving as traitors
10 the country. What can we do far
that? And the result was that Gov-
ernment collapsed. It was because of
their own making. Why should they
be angry with us? My advice to these
friends is this. Give up this kind
of attitude towards the enemies of
our country. Come to the people as
their friends. Give up your foreign
relations of the kind that you are
having today. It is very much harm-
{ul to the country. It is to the detri-
ment of the country. They are all
the time saying CIA, CIA. That is
because the Chinese have taught them
to go on telling lies, lies and les and,
repeating these lies, the people may
start believing them. That is why I
want this CIA matter to be enquired
into. Sir, I am repeating. 1 want an
enquiry into all the funds coming
from foreign sources for any party.
Let the whole thing be out. If the
Congressmen aTe taking money they
should alse be punished. I want that.

SHRI A. P. CHATTERJEE: For
snee you are sane.

SHRI ABID ALI: I am always.
Whenever this question comes up, I
say the same. Have a tull-fledged
enouiry and these friends will have
to thank themselves for having r‘ais-
ed this issue.

THE VICE- CHAIRMAN
AKBAR ALI KHAN):

(SHRI
Thank you.

[ 6 MAY 1968 |
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FATAT & FEET gE AT a9 1 A Y
T 3@ T ], TR ORL T §6
T a<g F AT &, FN 99T AT qA
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fraa 3T ATEy & | ST FE-
Attt &1 397 & & fag s gfew
gl & | gw wfrge oy g, Amras
W §, TET SAFT TEIATA g8 | TG
Fgar fF ase AFfE@ oF &1 R=a-
qrE geE Fface qrdl F gawa ar
AT & JIAAT UL FEAT E THATH §—H
sat g 5 ag wewfaamet as g,
Ffewr 4 G a1 FEd & FF gaeT weas
FISaTE | ¥ qE@ A A9 OF
TAEREE HIEHT KT Al FAT ATRT
ATH-ATS: F F Fa9 9 21 7 § 5 ag
wr A agf =R 3% fou 3w
FHAN 1 O grar S @y
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W T & g fF sthe
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A9 §T 8, W ITH A WEH |
Ty T fF sfag & @R e
ardt g, sorg f99 wast 5 e @i,
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OIART ST | &9 &7 §rofafas
dzd  s@ ®F asT AW
fasw 1 741 2, g8 S9F1 9ar Ay
& AT IS i+ 9w R &
groforees d2d & | & 399 A9ieq
gr ARar g & avary St ot aww-
AT FTH FL, NGT &7 FTH T,
AHTIATE & T2 W, &7 F gredee
A— 3 qIET F A FHE, T I &
A grHY g9¢ g9 ¥ g '%q g—afe
& 9997 faw ¥ =mgq § T gAtER
FT TAMAT T A CATE A4H & T &F
a<as! g1, A HAA TITHS LIAT F
fau, F¥3 9™ & fqU, 97 T @9 FF
F fag, 15T ovdEfrd w1 & fog
@t A qeqrE @Al €, SR Ry
FIAT FTgU, ITHT qATSE FIAT AT(ET |
T I-IfFa FTAFTITE ) T FTARE
13 forg wady 8, w9 -F awF o
2, SAFI SART 3T FAT ATEAT 3
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A A, A5 AT IA9T AT w9
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1 TE FWE AT EE F ATER
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vty & ga Ady Jar wga | &
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H A I 2, 5AF 1T F EHT IER
T | _
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ar aTEd AW WIgd, AT G
1, 2T Y a1 , 9% W Ffgq ¥,
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TH TMATHT A {Wdq FL | AR
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Tz A1 Sk A 1 Y wfag wAT A
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T AT A5 41 BELEMS &, Sqd
fraree € armegd greme
9T AT & AT FATE FLHTC It E |
ag AT FEHIT F, @ gan g fF oag
ATHT g, T FAN G7HC g | Goft &Y
17 § fr armds Sy sty disar a3F
3 ag St N9 F o@ ¥ A i
AETfaer F7 &Y JAT Y, T ST
ANTAE #Y AET Taqaz &, 98 F
AN FW FT G E | T AFE
¥ gy ot 7w &, IuHT 6 & o ag
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F1 a1 fager A1 mRde FiT a8
AT FT TIAAC §, ITF! gW AT &
7 ZUTT BA § 1 W@ fead AT
qg d1 SATATAGY T 9% 457 AT 8§,
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& gor wedy & 1w fpv zq faa Hdaw

FT qAIA FAT 2 |
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SHRI B. T. KEMPARAJ (Mysore):
Mr. Vice-Chairman, I support this Biil
placed before this hon. House and i say
that this Finance Bil] has got a special
feature of its own and it denotes a
landmark in the economic structure
of the country. sir, this Bill hag cleal-
ly made it possible to levy taxes on
wll sources wherever there is likeli-
hood of accumulation of wealth, and
while speaking on this Bill some Mem-
bers of the opposition have made seve-
ral serious and untenable remarks
which I want to briefly touch as a
matter of reply.

Sir, one Member went to the extent
of saying that the country is spending
gbout Rs. 1000 crores for the mainte-
pance of the army and difference and
that the saig amount ig spent only for
reparing stores. I am sorry +o say thatg
he did not understand how the Army
bhas to be maintained and how the bor-
ders of our country have to be defend-
ed while there are enemies all round.
Unfortunately that hon. Member is
missing, yet I feel it is my duty to
gay a few words about his sarcastic
remarks made on this Budget.

Sir, this is a Budget thought of in
pringing about a socialist pattern of
set-up in this country, and the Finance
Bill has made it clear as tg now the
industrial concerns have to be taxed,
the companies have to be taxed and
the income that is got by several indi-
vidualg and joint families and other
concerns have to be taxed. But one
submission I want to make in this con-
nection is this. The taxable income
of the individual, as suggested bv one
of our friends, may be made as
Rs. 6,000 as the minimum because we
have been finding it very hard now-a-
days ang Rs. 4,000 is very meagre
even for the bare maintenance of a
single soul. If Rs. 4,000 is fixed as the
minimum that has to be taxed, then
it works hard on the individual
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Fherefore, there may be a rise as far
as that amount is concerned.

Regarding the co-operative society’s
income which has been proposed to
be taxed, the minimum fixed is Rs.
5,000. It is very clear that the deve-
lopment of co-operatives has to be
given special jmpetus ang encourage-
ment. When such is the case and when
the co-operative movement is in its
first stage of development, if the
amount is fixed at Rs. 5,000 as the
minimum that has to be taxed, then it
really works very hard on the co-ope-
rative movement and its working.
Therefore, I suggest that Rs. 7,500 may
be made as the minimum that can be
taxed as far as the co-operative
society’s income i3 concerned.

Sir, some of the Memberg have gone
to the extent of saying that this is a
Finance Bill which is not encouraging
the economic structure of the country
and that it is going far in taking the
enuntry towards getting it indebted, 1n
incurring debts. But I have to say
that it i3 one of the principles of eco-
nomics that in any country if the
economic structure has to be improv-
ed or has to be stabilised, levy of tax
is very important. Levy of tax is one
of the features of development of the
country. We are today in an indus-
trial revolution as it is. When there
are several industries started in the
country for the development and pro-
gress of the country, finances are
necessary, and whenever finances are
required, it is permitted under the
principles of economics that they have
to be raiseq either within the country
or from foreign countries. To say -hat
because we take loans from foreign
countries the country becomes bank-
rupt and so that has s be discouraged,
it is a misconception and misnomer. If
any one were to say that whenever a
loan is taken from g foreign country
£or the industries that have *o be star-
ted or for the development of those
that. have already been started the
country becomes bankrupt, it is not
a correct view to take; on the other
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country and, for its future, to raise
loansg within the-country and also take
loans from foreign countries. Sur,
when one of the hon. Members and
that the country is becoming bankrupt
by the introduction of this Bill ‘and
this Budget, it is not correct. If he
were to hold that view,-I am nera to
say that his statement is not correct
and if he has to hold that view, he
has to rectify that on this point be-
cause whenever loans and deficit Bud-
gets have been there in the country’s
economic structure, they have been
for the progress and development of
the country. This is not the first
time that we are having a deficit
budget in our country. We can see
the budgets prepared by several
foreign countries which have been
progressive economically, socially and
industrially. For example, if you were
to study the economic structure and
development of countries like America
and England, then our position, as
compared to theirs, would be that we
are not in any way backward; and we
have no fear in our minds. The
simple reason is that economic prog-
ress always depends upon deficit Bud-
gets and the loans that we raise for
the improvement of our country,
socially, economically and industrially.
The way in which one of our friends
said about this while speaking on the
Finance Bill, i3 like this. It seema to
me, that according to him “whatever
you earn you please give it to me, I
will run your family and see that
your family is maintained” ‘That
is to say, “whatever I earn must
be given to him by me and he will
maintain my family.” In that way,
he went on speaking. He meant that
the expenditure incurred for the main-
tenance of the police should be cut
down and curtailed that the amount
spent on defence should be cut down
ang curtailed. Such being the case,
where are we exactlv? That point
the hon. Member did not consider for
a while. If the amount that is spent.
both on defence as well as on police
has to be curtailed, then we Thave

hand, it is a progressive view for the | no existence here. According to cuf
el
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friend’s thinking it is not correct,
When he is residing in our country
but when he ig thinking of elsewhere,
it is not true citizenship that one
should have in our country. The
liberty and freedom that he is enjoy-
ing in our country at our cost and
at the cost incurred for the mainten-
ance of border safety by maintaining
military as well as police within
the country for peace and freedom
that everyone has to enjoy, they have
to be taken very seriously into consi-

deration by every Member of this
honourable House. But for the
amount that is spent on the main
tenance of these two forces, the

country would not have been in this
position in which it is today. When
there were attacks on our country,
as we know it very well, the Govern-
ment took the matter very seriously
and the boundaries were safeguarded
and the ritizens of India were saved.
Is it not our duty to safeguard our
freedom even at the cost of our lives?
This question the hon. Member should
have considered. But unfortunately,
he has not considered it.

Again, he said that there is com-
munalism in the country. If there
is communalism and communal strife,
they have to be put down and the
people should be saved. To that ex-
tent, things are necessary to be done.
Therefore, deterrent punishment as it
is contemplated under this Billis also
correct because a person who does
not pay the taxes according to rules
and regulations prevalent under the
Bill hag to be taken to task. He has
to be punished. Why should he evade
taxes when he is getting earnings out
of industry or business or out of
undertakings which he is running?
When he earns profits he has to pay
taxes according to the Act. If he
does not pay the taxes and if he feels
that he should not be punished and
he should be treated with all courtesy,
it is not the case. “Honesty is the
best policy,” we say. But what pre-
vents us Ifrom being honest at least
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to ourselves and see that the taxes
that are due to the country are paid?
If the taxes are not paid, then who
else is to pay for the expenditure that
is being incurred by the Govern-
ment every day of the year? How can
the Government run? Therefore, the
punishment should have been more
deterrent than what is thought of
now. I think this will make every
tax-payer realise that it is his duty
to pay the taxes. Therefore, I support
this Bill and the Bill may kindly be
passed unanimously.

SHRI A. G. KULKARNI: Mr. Vice-
Chairman, Sir, the Finance Minister
in his speech just now referred to
certain concessions given particularly
to the small industries. In this con-
nection, T want to plead with the Fin-
ance Minister whether he should not
have gone one step further since he
has appreciated the role of the -mall-
scale industry. In my speech on the
Budget, I have suggested that the
small-scale industries which are re-
gistered as private limited companies
should be given a concessional treat-
ment as regards the income slab.
There are certain differences among
private limited companies whether in
the bhig sector or medium or in the
small sector. I had pleaded at that
time that whenever a private limited
company is formed under the defini-
tion of small-scale industry as stipu-
lated by the Government of India,
that should get a concession in in-
come-tax computation, and particu-
larly, the dividend declared should
be excluded from the income-tax
purview.

In this ‘connection, I want to bring
to the notice of the Finance Minister
that in this country we have got a
large backlog of engineering gradu-
ates, There is evidence of recession
all round. When we say that the re-
cession should be fought, that indus-
trial activity should be revived and
engineering graduates should find

some employment, there is necessity
+ for some positive encouragement to
i

-
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these entrepreneurs who are parti-
cularly technologically trained. In
this connection, as I have already
stated, they are not credit-worthy in
the Banking Parlance as they ought
to have been because they come from
middle class families, they get money
at exorbitant rates and they must be
able to give their supporters some
firm dividend, which can attract more
capital. So, to attract more capital,
I have suggested to the Finance Min-
ister, and I think he will consider
that the small-scale industries which
are registered as private limited
companies where the dividends are
given, they should be excluded from
the income-tax purview and there
should be some difference in the slab
scheme so that we can attract more
money. In thig connection, the Fin-
ance Minister has boldly taken the
decision of establishing a Credit Coun-
cil just to give more credit to those
sections which are weaker, sections
just like the small-scale industries.
co-operatives, agriculturists, etc. Re-
cently the bank rate has been dec-
reased. 1 do not know whether the
Finance Minister is aware that in the
rural areas, particularly in the semi-
urban areas and small towns, even
the Scheduled Banks at present sre
charging interest rates between 9 and
12 per cent. to small-scale industries.
It has been stated on the floor of
either this House or the other House
that the rates have been decreased
and ample cheap credit will be availa-
hle. But I do not know how these
Scheduled Banks charge rates bet-
ween 9 and 12 per cent. I shouvld
like to know from the Finance Min-
ister whether such a permission has
been given to these Scheduled Banks
to charge such exhorbitant rates to
the small-scale industries or to the
trader or the small shopkeeper or who-
ever he is. Why should he pay a rate
between 9 and 12 per cent. when 2
big industrialist is getting 21l the bene
fits of a lower interest rate?

Mr. Vice-Chairman, T made ano*her
suggestion at that time, varticula«lv
on the rethinking on collaboraticn
agreements. We talk of self-reliance.
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We talk of import substitution. E.u.
this is all slogan-mongering at least

with  the present thinking in the
Government. We have found out that
there are about 2,500 to 4,000 colla-
boration and it is reported—I am not
sure of it. I have seen a report. So
I do not want to go into that contro-
versy. However, I stand corrected—-
that round about Rs. 400, to Rs. 600
crores is repatriated as collaboratien
fees from this country. Even it is stated
that for every rupee invested by the
foreign collaborator, Rs. 2 are sent
into that foreign country as technical
and collaboration fees. Mr. Vice-
Chairman, I have pleaded time and
again in this House that an assess-
ment should be made of these colla-
boration  agreements, whether they
have been successful in creating self-
reliance or creating import substitu-
tion among the entrepreneurs. Re-
cently there was a study made that
the raw material dependence on these
collaborationg is so heavy that we
are purchasing raw materia] and ma-
rhinery at very exhorbitant rates. We
do not want such collaborations. It
is time that the Finance Minister puts
down any type of collaboration or
import of any type of raw material of
which there is even a remote chance
of being manufactured in this coun-

try.

Mr. Vice-Chairman, then there is
.nother aspect of the economy in this
country particularly about, what they
call the hybrid explosion or an in-
rrease in agricultura] activity due to
this new  strategy. In this respect
also T want to bring to the notice of
the Government though we may
grow more food, to see that the
growth of food is maintained it re-
quires an infra-structure. 71 is re-
ported that we are producing over 90
to 95 million tonnes. It ig very nice
The agriculturist has very rightly
taken the place of pride. Recently, the
Prime Minister, in a speech to an in-
Avctrial organisation, said that a con
sumer market should be tapped in
the rural areas and industrialists
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should gg to the rural areas to serve
the ¢o* sumer mnterest of the agricul-
turiste, Mr Vice-Chairman, I dg not
know how immediately consumer in-
terest can he created m the rural
areas The agriculturist at present
1s mad after this new Hybrid strategy
He wants to create more food, more
livelihood and more money to invest?
When the agriculturist hag a backlog
of loans tg pay back and he has to
develop his land, he wants to mecha-
nize hig farms and hence he 15 not
interested in consumer it~ms  right
now?

In this connection, Mr Vice-Chair-
man the Deputy Prime Minister has
rightly given certain concessions for
agro-industries But what 1T want to
say 1g that only giving certain con-
cessiong to agro-industries 1g not go-
ing to solve the problem It 1s infra-
structure m the agricultural sector
which 1s very important for them
There ig the problem of  transport
Suppose we produce 120 million ton-
nes of foodgrains. How will it be
transported? By rail o1 by motor
transport? Where 18 1t gomng to be
stored” How will there be land de-
velopment? Where are the mechani-
sed mmplements to come from? Sir,
when the ntegrated planning of the
high-yielding strategy 1s going to
be resorted to, the Government must
very seriously think of the nfra-
structure being built up in the agri-
cultural rural sector particularly so
that this growth of agricultural pro-
duction can be maintamned and me-
chanisation 1s implemented at a very
rapid pace so that this strategy wnll
pay back and we shall not import ei-
ther on account of PL 480 or under
whatever laws as 1t 1s

Mr Vice-Chairman, in this connec-
tion also I want to submit that at
present agriculture requires 1rriga-
tion, and funds for that purpose have
been provided Smmilarly, agricultu-
ture requires mechamsation But,
Sir, our public sector project in trac-
tors 1s still lacking speed”? I do not

know whether that project will be
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dropped for want of funds because
at present there 1s shortage of funds.
But 1n this connection I would plead
with the Deputy Prime Minister that
there 1s an acute shortage of tractors
and tillers 1n this country Mr Vice-
Chairman, they haye delicensed the
tiller industry I know, Mr, Vice-
Chairman, that in this country there
1s only one sole factory which 1is
manufacturing tillery at Hyderabad.
But that is a very small one and 1s
not a success because the intensivere-
search requred for manufacturing
tillers suitable to our soil hag not
been undertaken? In this connection
may 1 plead with the Deputy Prime
Minister that the public sector or
the co-operative sector, whatever 1t
15, should be positively encouraged
to manufacture tillers and tractors
and certain out-of-the-way  conces-
sions as capital loans or equity parti-
cipation by the Government should
be given?” The manufacture of trac-
tors ang tillers 1s very urgently ne-
cessary 1n this country, otherwise this
problem  of increased agricultural
production will not be solved

Mr Vice-Chairman, there is ano-
ther aspect of this agriculture, and
that 1s the processing industry which
stabiliseg agiiculture Mr Vice-
Chairman, you are quite aware that
two days back one of the friends on
this side suggested that there must

be some floor prices fixed ¢
groundnut At that time the Gov-
ernment was not firm on 1ts
decision Unless you give the
processing activity to the cu-opera-
five sector, agriculture will not

thrive, the yield will not increase be-
cause the agriculturist wil] not find
1t profitable to produce that much
In case of groundnut, Mr Vice-Chair-
man, Government praises Lever
Brothers when either they reduce the
prices or increase them But all
this 1s due to a very unremunerative
price given to groundnut in this coun-
tty In thig connection what I want
to plead with the Government is that
unless they come forward with a very
rational policy on agricultura] price-
ing system particularly the prices of
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groundnut and other products in agri-
culture grown on ramn, there will be
shortage one day of groundnut for
maintenance of the minimum pioctein
1equirement for the strength of our

children and countrymen In this
connection the Government must
come forward to fix up the floor

prices, just Iike 1n cotton, for ground-
nut

In this connection, Mr Vice-Chair-
man, many hon’ble Membe:s from this
side of the House as well ag from the
Opposition have criticised the Agri-
cultural Prices Commission And
what 1s the strategy of this Agricul-
tural Prices Commission? It started
from the consumer interest, from the
interest of the infustrialist because
agricultural product was taken as
raw material As groundnut 1s the
raw material for the manufacture of
o1l and vanaspati, similarly cotton is
the raw material for something else
Banana 15 the raw material for an-
other  What I want to say 1s this
The Agricultural Prices Commission
has got a bias for the consumer It
startg 1ts thinking i the interest of
the society, of the middle ctass so
ciety, of the consumer 1n the town
and the cities, With all the empha-
sis al my command J suggest that this
Agricultural  Priceg Commuission
should be scrapped because it has
failed 1n 1ts duty in guarding the in-
terest of the consumer as well as the
agriculturist 1 agree that the i1nter-
est of the consumer i1s there 1 have
never pleaded that the agricu.turist
should get any price whatsoever What
I want to say 1s this that a balance
15 not struck by thig  Agricultural
Prices Commission It 1s the same
in case of wheat, in case of millets
The Government was compelled to
increase the rates of wheat and mul-
lets Similarly, Sir, in fixing the
prices for groundnut or some such
variety, the Agricultural Prices Com-
mission 1§ no agency whatsoever So
it would be better if the Government,
in the Ministry of Food and Agricul-
ture, appoint an Agricultural Piices
Commussion because, as I pointed out,
the agency can be one which will
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fix the prices of agricultura) produc-
tion which a1e remunerative Sir,

you will find now that due {p these
hybrid and high-ylelding  seeds,
there 18 a comparable imbalance bet-
ween the cost of production and the
1ealisation 1n the case of wheat, mil-
lets, groundnut, cotton and such
other products Sir, unless tnere 1s
a balance between the various agr:
cuitural products, the cotton-growers
or the groundnutgrowers will not
find any interest at all in producing
cotton or groundnut, and then thers
will be an utter shortage of c tteam o
groundnut for use as raw materials
n the industry So I want to re-
quest the Deputy Prime Minister to
fook 1ntg this question and see that
the prices of agricultural commodi-
ties are rationally and reasonably fix-
ed I am not a man of that lobby
which will say ‘give the maximum
to the agriculturists” T will only say
that what 1s reasonable shculd Le
glven Let 1t be comparable. Now,
a study has been made by some su-
garcane Committee—Sen Committee
or whatever 1t 1s—and they have
found out that in Uttar Pradesh and
Bihar, the grower 1s not interestied
i piroducing sugarcane because 1
doeg not give him enough return So,
Sir, 1t all depends on the return one
gets The 1ndustrialists requure sufn-
clent return The industrialists sl-
ways clamour for a better return
The paper industry wants 8§ per cent,
the cement industrv wants 8 per cent
and some other industry, 7 per cent
Now has any study been made of the
re win that an agriculturist gets® Has
any study been made to find out
whether a groundnut grower gets a
return of 7 per cent on his invest-
ment? No study has been made. So
I demand on the floor of this House
that agriculture must be treated as
an industry and I say that the Agri-
cultura] Prices Commuission 1S no
agency for this because 1t always
leans towards the consumers on the
one hand and the industrialists on the
other

Now, the last point I want to make,
Sir, 1s about Defence So many things
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have been stated about Defence, I
am not with my friends on the op-
posite side, particularly the Commu-
nists, in their criticism of the Defence
Budget. Sir, they are all misinfor-
med. They want wilfully to sabot-
age the effort of this country to be
independent and to guard its fron-
tiers, Sir, I can suggest that we have
got at present two enemies on our
borders. One is China and the
other is Pakistan. All said and done,
Sir, we should develop good relations
with our neighbours. Thig is quitg a
good advice to be given, In this con-
nection, I must say that very recently,
after the recent visit of Mr. Kosygin
to Pakistan, suggestions were throwr
up that we should take up this op-
portunity to develop good relations
with Pakistan. But, Sir, I have my
own doubts. I do not deny that the
Government has got a healthy policy
which is non-aligned. The Govern-
ment is rightly pursuing the
policy of non-alignment either with
regard to the West Asian countries
or with regard to thg South-east
Asian countries, with regard to the
Russian Bloc or with regard to the
American Bloc. That is always to be
encouraged. But, for this defence
preparedness must be there. Now,
some Members on the other side have
criticised the Government for not
taking cognisance of the buying spree
that is going on in Pakistan for col-
lecting all typeg of military hard-
ware and armaments, Then, what
right have these Members got to cri-
ticise the Government for its defence
preparedness? On the one hand, they
are criticising the Government for
not giving proper attention and not
taking proper care to forbig Pakistan
from collecting all these armaments
from the U.S.A. or from Russia. On
the other hand, they say “Do not
spend sq much on defence”. So they
have got no ground at all to criticise
the Government,

Now, I want to know from the
Deputy Prime Minister: Is it quite cor-
rect that you are saving much money
on defence? The Deputy Prime Mi-
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nister haé 'ime and again stated on
the flooy of this House that economy
is being made in defence purchases and
in defence expenditure. (Tune bell
rings). Only two more points, Sir,
What I want to say is that there is
ng positive indication that there is
economy going on in defence purcha-
seg because it has been criticised on
various platforms in this country
that there is g possibility of further
economy in defence expenditure.
Once I read 3 bogk in the U.S.A.
where, when Mr. McNamara took
over as Defence Secretary  effected
certain controls and introduced cer-
tain measures whereby defence spend-
ing wag curtailed and economy was
effected. 1 would like to ask whe-
ther our Government have introduc-
ed any such schemes whereby econo-
my can be effected in defence pur-
chases. There I am one with tha
Members in requesting the Deputy
Prime Minister for economy in de-
fence purchases,

Then, Sir, there is only one small
point. Mr. Masani has recently stat-
ed that some Rs, 70 crores have been
over-expended by the Government’
and the administrative expenditure
has increhsed, etc. Thig is said on
the floor of the House also time and
again. Sir, 1 have fully gone
through all the Lok Sabha debates
and also the Government publications
and I have found out that actually
economy is being made in the admi-
nistrative expenditure of the Gov-
ernment. I do not understand how
these industrialists and particullarly
friends from the Swatantra Party can
talk in this way. What is their
source of information? Sir, from
Mr. Pant’s reply and from the reply
of the Deputy Prime Minister, we
have seen that economy is made in
administrative expenditure. Now,
the Planning Commission and experts
have calculated that there should be
4 per cent or 2 per cent increage in
the administrative expenditure every
year for the proper development of
the country. But what I find from
the Finance Bill and the Appropria-
tion Bill is that it is much below that
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figure So I do not Know what truth
1g there in the criticism made by these
gentlemen They will say whatever
suits them About planning also,
the Swatantra Party and the inaus-
trialists once said that there should
be no planning and they criticisad
the Government for its planning Now
when there 15 recession, they say
‘“Please spend more”. Sp they have got
no sound, consistent economic policy
What they want 1s political oppor-
tumsm I do not support political
opportumism. I support the pragmat-
ism and the rational thinking of the
Deputy Prime Minister in evolving
financial policies which will swit our
aum, 1e, the aim of attamning social-
1sm.

SHRI SANDA NARAYANAPPA
(Andhra Pradesh), Mr, Vice-Chair-
man, Sir while supporting this Finan-
cial Bill, I would liketo make some
suggestions about some of the diffi-
culties confronting ug and which are
a matter of discussions not only
among the politiclang but also among
the people 1n the country. Admitting
that the Deputy Primg Minister, who
1s handling the Finance Ministry, has
very carefully and profoundly studi-
ed the proposals which have been
placed before this House, there are
certain taxation proposals which have
been subjected to criticism-for exam-
ple, the enhancement of the postal
rates Regarding this matter, I
would like to place before the Fin-
ance Minister that there 1s a lot of
discontentment and criticism. May
1 know 1if there 1s any chance of the
enhancement of the postal rateg being
reconsidered?” Not only the business-
men use the postal card, but people
in the rural areas alsg use postal
cards for correspondence The people
have to continue their correspon-
dence and naturally the proposed
rates can be reconsidered

Another point T would like to bring
to the notice of the Deputy Prime
Minister 1s that we areg now passing
through a perjod of recession not only
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in industria] production but alsg in
regard to our exports and many other
things At the same time we are
also glving encouragement and impe-
tus to the cooperative movement and
the cooperative structure in order
to develop our industrial ana agri-
cuhiural activities But at the same
tim, for the lowest institution that
gets the money, the Reserve Bank of
India 1s really charging abnormal
rate of interest The rate of inter-
est for lending money to the coopera-
tiveg should be reduced so that the
co-operative movement can thrive and
good results may be produced,

With regard to devaluation of the
rupee, 1t has had itg impact on our
exports and mmports also. There was
much discontentment among the 1n-
dustrialists because the value of our
imports has gone up by nearly one
and a half times of what it used to
be during the pre-devaluation days.
Our able Finance Minister, I am sure,
will be able to get through all these
things and his proposals will be
directed to consider all those aspects,
in view of the recent recession we
have been passing through. He 1s
quite an experienced man in all such
things  He hag given such taxation
proposals to the appreciation of the
people because the taxes will have
to be paid by those who can pay. Let
the taxes be reduced for weaker sec-
tiong of the society and they should
be given encouragement by way of
small-scale industries and such like
things Then only can the produc-
tion i1ncrease and the exports increase
and we will be able to earn more and
more of foreign exchange So I re-
quest the Finance Minister to think
over all these things very deeply and
bring our economy on sound lines, I
hope we will be able to get over this
period of recession very soon and we
will be able to reach such a stage
where the farmer can get a reason-
able price for his produce The cot-
ton and groundnut growers should
be encouraged by giving them rea-
sonable prices. At the same time



Statement

1333

[Shri Sanda Narayanappa]

the consumer’s interests have also
got to be safeguarded in the matter
of prices. Such reasonable and at-
tractive prices may be fixed for ald
the commoditieg that are produced by
agriculturists. The cotten growers
have got to be helped and encourag-
ed, the mills have got to function,
the textile industry has to flourish.
In short we have to keep in view the
interests of the producers ag well as
the consumers.

in the matter of Defence the Op-
position Members have criticised that
50 many croreg of rupees have been
allotted for defence purposes. But
let mea tell you that unless we
strengthen our defence and  streng-
then our borders, we cannot expand
our developmental programmes and
cannot make any progress. Our bor-
ders have got to be adequately
strengthened and our Forces have got
to be fully equipped with latest wea-
* pons. So there is nothing wrong
in the Government of India allotting
, more funds for Defence. The taxa-
tion proposals are aimed at keeping
our country peacefu] so that we can
carry on with our development pro-
grammes promptly and effectively.
Unless our borders are safe, can there
be any progress in the country? So
defence expenditure, in my opinion,
is not a wasteful expenditure, It is as
useful as developmental expenditure,
because unless our defence is strong
and unless our borders are properly
defended, we cannot carry on our
Administration and there can be
no Industrial or agricultural develop-
ment. All our development pro-
grammes are dependent on our delence
activities. Sp the defence expendi-
ture that has been allotted is quite &p-
propriate and quite reasonable. Keep-
ing in view the industrial and agri-
cultural production, reasonable prices
should be fixed for cotton and
groundnut, Tobacco is growan abun-
dantly in Andhra Pradesh. There is
recessior  with regard to  tobacco
trade also; sc its production has to
be encouraged. Some incentives have
get te be given te tobaeco producers
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and there should be reasonable ex-
emption from excise duties and other
taxes so that the tobacco producers
may be encouraged to produce riore
and more. This aspect may also be
looked intp and reasonable steps may
be taken in thig regard. Duties and
taxes should be levied in such a way
that the rich man has to pay more
and the weaker man is to be helped
and protected. That should be our
policy. As we can see, 60 per cent.
of our population, being in rural
areas, are poverty-stricken. They
have to be provided with some indus-
trieg and they have to be given the
necessary finances; the rate of inter-
est for them must come down. I am
sure our able Finance Minister will
consider all these things and take the
necessary steps accordingly. Exemp-
tion may be given from taxation to
such people who really deserve it.
(Time bell rings). With these few
words, Sir, I resume my seat.

STATEMENT BY MINISTER RE

APPOINTMENT OF A COMMITTEE

TO LOOK INTO THE AFFAIRS OF
THE C <. I R.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN): Sir, in the
course o a discussion in the Rajya
Sabha on 28th March, 1968 on the
affairs of the Council of Scientific
and Industrial Research, 1 stated that
a Committee consisting of Members
of Parliament, scientific experts and
other eminent persons will ba ap-
pointed to endquire into the overall
tunctioning of the Council and sug-
gest ways and meansg of improving
it.

Accodingly, the Prime Minister in
terms of Article 57 of the Rules and
Regulations and bye-laws of the
Council of Scientific and Industrial
Research has appointed the Commit-
tee with the féllowing personnel, and
terms of reference:



